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18.4.00 Present: Hon'ble Mr G.L. Sanglyine, 
Administrative Member 

Heard Mr M. Chanda, learned 

counsel for the applicant and Mr B.C. 

Pathak, learned Addi. C.G.S.C. The 

application is admitted. Issue notice 

on the respondents by registered post. 

List for written statement and further 

orders on 29.5.00. 

Mr Chanda prays for an interim 

order. Mr Pathak submits that he has 

no instructions. Issue notice why 

interim order as prayed should not be 

granted. List on 29.5.00 for interim 

order. 

Pendency of the interim order 

shall not be a bar for the respondents 

to consider granting reliefs prayed 

for to the applicant. 
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Present : The Hon Ible Mr D.C.Verma, 
Judicial Member,. 

Mr 4.Chanda, learned counse 1 for the 

applicant and Mr B.c.pathak;lerned Addi. 

C.G4S.0 for the respondents are present. 

Learned counsel for the applicant seeks 

one day time to f I. le copy of the earlier 

judgment. 
.•'. 

List on 16.6.2000 'fo± drd[ 

Mernber(J) 

Notes of the Registry 	Date 	 Order of the Tribunal 

L01, 	J-JiL 	: 

i t 

Present:..}jonb1e Mr.D,C,Verma, - 
Judicial Merrber. 

Mr.M.Chanda learned counsel for 

theapplicant and Mr.B.C.Pathak, Addi. 

C.Gs.C. for the respondents. 

Learned counsel for the respondents 

submits that he has not received any 

instructions till date and seeks 15 

dayà time. Time allowed to file written 

As regards the interim relief is 
provided that without any prejudice to 

( 

the rights of the applicant, in case 
the O.A. is allowed, the respondents 

may conider confirment of temporary 

status to the Casual Workers who may 

be junior to the applicant, their conf. 

mont of temporary status shall be 

subject to the result of this ;0.A. 

Pendency of the.0.A. shall not be 

a bar for the respondents to consider 

the prayer of the applicant. 

List on 3.7.00 for orders. 

Member(judjcjaj) 
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Order of the Tribuna 	 - 

On the prayer of Mr.B. .Pathak, 

Add]..C.-G.3.C.two weeks time is allowed 
for filing of written statement. Another 

two weeks time is allowed for i&a-ppi-
cant for filing of rejoinder. Case is 

adjourned and posted on 3.8.00 for 

- orders. 

Member(A) 

' 	

cL, 

List on 20.12.2000 for order kx 
and to enable the respondents to fi1e 

written statement, if an 

Vice Chajrman 
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9.1.2 

- Three weeks time is granted to fl 

Written Statement on the prayer of Mr 
A.Deb R0 on  behalf of Mr B.C.pathak, 
learned Add]. .c .G3.C. 

List on 9.1.2001 for order. 

Member 	 Vice-Chairman 

- - 
	 List it on 25.1.01 to enable the 

respondents to file written statement 

on the prayer of W.B.C.- Pathak, 

learned Add].. C.G.S.C. for the respon-

-dents. 

Member (A) 	 Vice-Chairman 



I. ' 	
( 

140 of 2d00 

T  \ . N 
"I A  ;-' . , 

Order of the Thbina 

Written stateent has been frtied. 
Case is ready for hearing1 Li s : or  

hearing on 2.5,01 0  In the mntime the 
applicant may file rejoinoer:1any 

Vice."Chajan 
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H Heard counsel for the parties. 

Heariig concluded. 3udgment delivered in 

open court, kept in separate sheets. 

The application is al1oied in term 

of the order. No order as to COStS. 

11 eabet 	 Vices,Chaiz'man 
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AIPPlicationNo. 143 of 2000 

Date of Decjsjon. 07.1 

Shri PrbirKurnaz.Bairjee 
611i$tbu S nket nda 	 Petit Ion r(S) 

• 	 Shri Sawbhu Chakraborty 

Jdvocate for the 
Versus... 	 Petjtjopr( s\ 

Uiflof tnia & Otsr,s.. 	
ResJ-.)renti'.-) 

RoySr.C.5C. 	
for the 

R€.3ponden;) 
THE HON'BLE M JUSTICE D.N.CHQWDHURY, UICE CHAIAN 

THE HON'BLE NRK. K. SHA1PA DMINISTRATIVE MEPBER. 

le 
WhetherReporters of local judgment 	 pers may be allowpd t see the ?- 

2. To Le ieferred to the .Repor. er or not ? 

3* Whether their Lordship8 wish to see the 
fa 

4, Whether ir copy of the J'dment the Judgme is 
to be circulated to the -other 

Benches 

Judgm ent delivered by Hon'bie : Viirm. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 140 at 2000. 

Oats of Ozder:t. This is the 27th Day at July, 2001. 

HON'BLE MR. JUSTICE 0. N. CHOUDHURY, VICE CHAIAN. 

HON'BLE MR. K. K. SHA1A 9  ADMINISTRATIVE MEMBER, 

Shri Prabir Kumer Banerjes 
5/0 Shri Anil Kumar 8anerj.e 
A/C Operator.(Caausl Labour) 
New Telephone Exchange 
Nageon, Assam. 

Shri Sibu Senkar Kunda 
5/0 of late Seilendra Nareysn Kundu 
A/C Operator (Casual Labour 
New Telephone Exchange 
Nageon, Issam. 

Shri Sambhu Chakraborty 
S/a Sri Manmath Chakraborty 
A/C Operator

[xbhange
Casual Labour) 

New tephone  
Nagaon, Assam. 

By AdvocatsMr.M.Chanda 

Ve 

1 •  Union at India 
Ministry or Communication 
Department of Telecom, New Delhi 
(represented by the Secretary 
Telecom Commisoion, New Delhi. 

The Chief General Manager Telecom 
Aseam Telecom Circle 
Ulub.ri, Guwahati. 

The Telecom Di.itrict Manager 
Nagaon Telecom Diet riot 
Nageon, A seam. 

• Applicants. 

4. The Sub4ivieional Engineer (Cons.) 
Nagaon Subivision 
Nageon, Assam1 	 • . . Rsepondet 

By Mr. A. Deb Roy, learned Sr.C.G.S.0 

2 RD E 
- - - 4RW  

HDLLHURY ).(V.C4j 

This is an application under section 19 o f th e  

Administrative Tribunals Act, 1985 seeking for a direction 

contd.. 2 
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on the respondents for conferring temporary status as 

Casual Mazdoor to these three applicants in terms of the 

Scheme initiated by the respondents. 

All the three applicants claimed to have worked 

as Casual 14azdoorp engagad by the Nagaon Telephone (x-

change, Nagaon. I t was ass srtsd in the application that 

the applicant no.1 & 3 Shri Prabir Kumar Banerjse and 

Shri Sambhu Chakiaborty were engaged as Casual Workers 

under the SD((Phones), Nagaon Telephone Cxchange on daily 

wages basis on and from 16.7.1993 and Shri Sibu Sankar 

Kundu, applicant no.2 on and from 1.9.1993. It was stated 

that though they were engaged as Casual Workers, they 

were entrusted with the job of Air Conditioner Operators 

and they were paid daily wages in terms of the prescribed 

rats for the Casual Workers. The applicants relied upon 

the communication dated 14.7.1997, issued by the SD 

(Construction, Nagaon, which 

tioninAnnurE.et Ssris3... '•. 

The applicants also annexed with the application 

some certificates issued by the SDE and MO. The respondents 

in their eritten statement, on the other hand, contended 

that these four persons, mentioned in the aforementioned 

document dated 14.7.1997 including the applicant though 

shown as Casual Workers, were intact Contract Labotirera. 

According to the respondents, on the strength of verbal 

contract the applicants worked from 16.7.1993 to 31.7.1998 

Poliwad by a written contract with /.sSudarsanaCaoling 

firm after observing all departmental formalities. The 

respondents did not dispute the oontents of the communi-

cation sent by the SD( for granting temporary status. 

41 	 On considerations of the materials on records it 

is difficult to accept that the applicants were engaged 

Contd.. 3 
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as Contract Labourers and as not Casual Labourers. The 

document dated 14.7.1997 clearly indicated that the appli-

cants were allowed to discharge duties as Casual Labour-

era. In the absence of any othsr materials it is diffi-

cult to accept the contentions of the respondents. 

So 	We therefore oJIves that the applicants are 

also entitled, fOr consideration or absorption in terms 

of Casual Labourers ( Grant of Temporary Status and R.. 

gularistion) Scheme, 1989 of Telecom Department. Need.. 

less to state that Casual Labourers recruited after 29.11. 

1989 and upto 1.90993 are also entitled to confer 

temporary status in view of the communication to this 

ext ant. 

6. 	We have heard Mr.M.Chanda, learned counsel for 

the applicanteand Mr.A.Oeb Roy, learned Sr.C.G.S.C, for 

the respondents. Uponhearing the learned counsel for 

the parties an 4 upon considering all the matriala on 

records, we have reached the to-l1-o-wi-bg findings. 
I 

1. 	The respondents are directed to consider the 

case of the persona who were engaged as Casual labourers. 

Accordingly, we direct the respondents to consider the 
-A 1  

àaae of the applicants to grant tempo rezy status within 

three months from the date of receipt of the copy of 

the order. 

With tlis, the application in allowed. 

There shall, however, be no order as to costs. 

(1x 
(K.K.SHARMA) 	 (O.PLCHDWQHURY) 

ADMINISTRATIVE MBR 	 VICE CHAIRMAN 

bb 
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ITHRAL A4NINISTTIVE TRIBUNAL 

Guwhatt 	 ENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 1985). 

• 	 Original Application No ------ /2000 

Title of the Case 	 O.A. NO.L/2000 

Shri Prabir Kurnar Banerjee 	Applicants 
and two others 

-versus - 

Union of India & Ors. 	: 	Respondents 

/ 

INDEX 

Sl,No, 	Annexure 	Particulars Page No. 

1 - Application 1-18 

2 - Verification 19 

2 1 Letter dt. 14.7. 97 & 3  2b 	 f 

series certificates 

4 2 Letter dt. 1. 1.98, letter dt. 
series 14.8.98 and 8.9.98 

5 3 Letter dated 5.6.98 

6 4 Letter dt. 	27.10.97, 

7 5 Letter dt. 	11.11.99 3-3 

2 5A Judgernent & Order dt.31.8,99 

9 SB 
59-) 

Representation at. 	12.10.99 

10 6 Letter dt. 	9.2.2000 

11 7 Letter dt12.2.99 

12 8 Order dt. nil 

• 	 Filed by 
Date : 	17.4.2000 

Advocate 

It 

err 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative 

Tribunals Act, 198). 

Original Application  No.~9./2000 

BET WE EN 

Shri Prabir Kurnar Banerjee 

Son of Shri Ani]. Kumar Banerjee, 

A/C Operator (Casual Labour) 

New TelephoneExchange, 

Nagaon, Assam. 

Shri Sibu Sankar Kundu 

Son of late Sailendra Narayan Kundu 

A/C Operator (Casual Labour) 

New telephone Exchange, 

Nagaon, Assam 

Shri SarnbhuChakraborty 

Son of Sri Manmath Chakraborty 

A/C Operator (Casual Labour) 

New Telephone Exchange, 

Nagaon, Assam. 

.App1icat5 

-versus- 

1. 	Union of India, 

Ministry of Communication, 

Deprtrnent of Telecom, New Delhi 

(re/jpresented by the Secretary, 

Telecom CommissionX, New Delhi. 

Contd. 

PaL- 
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The Chief General Manager Telecom 

Assam Telecom Circle, 

Ulubari, Guwahatj. 

The Telecom District Manager, 

Nagaon Telecom District, 

Nagaon, Assam. 

The Sub-Divisional Engineer (Cons.) 

Nagaon Sub-Division, 

Nagaon, Assam 

Respondents 

DETAILS OF THE APPLICATION 

Particulars of orders against which this 

application is made 

This application is made praying for directIon 

to the respondents for grant of temporary status as 

Casual Mazdoorin terms of sanction of posts vide letter 

No. 269-4/93-STN-II(Pt) dated 9.2.2000 issued by the 

Government of India, Ministry of Communication, Department 

of Telecom Services and also under office letter No. 269-

4/93-STN-II dated12.2.1999 whereby sanction for grant 

of temporary stats of 672 casual workers have been 

made and also for, a direction to the respozidents to 

regularise the services of the applicants in the department 

of Telecommunication considerthe long seven years rendered 

under the respondents as casual worker. 

Jurisdiction 

The applicants declare that the subject matter of 

the application is within the jurisdiction of this Hon'ble 

Tribunal. 
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Limitation 

The applicants declare that this application 

is filed within the limitation prescribed under Section 

21 of the Administrative Tribunals Act, 1985. 

Facts of the Case 

4.1 	The applicants are citizens of India, and as such, 

they are entitled to all the rights, protections and 

privileges as guaranteed under, the Constitution of India. 

4.2 	That your applicants beg to state that the 

girevances and reliefs souh 
0 

t for in this application are 
4 

common as such they pray for grant pErmission before,.the 

Hon'ble Tribunal to move this application jointly in a 

single application under Section 4(5) (a) of the Central 

Administrative Tribunal (Procedure) Rul5, 1987. 

4.3 	That your applicants beg to state that they 

have been enaed as casual work,(A/C Operator) under 

SDE(Phones) 	 Nagaon on daily 

wages basis since I. The detailed particulars of 

engagements are stated below : 

Sl.No. 	Name 	 Date of engagement as casual 
labour (A/C Operator 

1 	Sri Prabir Kr. Banejee 	16.7.1993 
Sibu 

2 	Sri 2ixx Sankar Rundu 	1.9.1993 

3 	Sri Sambhu Chakraborty 	16.7.1993 

It is stated that although applicants have engaged 

as casual workers but they have entrusted with the job 

of Air Conditioner Operators and the payment of daily wages 

i2 
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were regulared in terms of the rates prescribed for 

the casual workers although the quality of work is nuch 

superior than the quality of works rendered/discharged 

by the other ordinary casual workers, which would be 

evident from the letter bearing No. E/63/75 dated 14.7.1997 

and also from the certificates issued by the SDE (Phones), 

Nagaon as well as JTO, Nagaon, Telephone Exchange wherein 

the number of days of each applicant has worked4  since 

1993 has been shown since February 1996. It Is also 

evident from the above certificates that all the applicants 

have worked on daily wages basis and their payments have 

been made under the ACG -17 system. It it is also cate-

gorically certified by the SDE that they have been 

engaged on daily wages basis as casual workers in the 

letter dated 14.7.1997 through which the case of the 

three ajplicants have been forwarded by the SDE, Nagaon 

stating interalia that they have been engaged to perform 

work on contract basis. However all the applicants have 

been recommended for grant of temporary status, 

Copy of the letter dated 14.7.1997 issued by the 

SDE(Cons.) Nagaon, as well as the certifieetes issued by 

the sDE(C) and JTO, Nagaon Telephone Exchange are annexed 

hereto and the same are marked as Annexuree iseries. 

4.4 	That your applicants beg to state that all the 

three applicants have continuously working under Sub-

divisional Engineer on daily wages basis on same terms 

and conditions as casual workers without any break till 

31.8.1998. In this connection it is relevant to mention 

here that with effect from 1.1.1996 the respondents 
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have started paying lump sum consolidated amount of 

Rs. 1500/- and 1700/- to the applicants although earlier 

all the applicants were paid at the Government prescribed 

rate as casual workers. 

However, in the month of September, 1998 they 

have been forced to work on contract basis as i/C 

Operator at the instance of SIDE (Cons.), Nagaon as 

because the present applicants at the relevant time had 

filed an application before this Hon'ble Tribunal for 

grant of temporary status as well asregularisatiori 

which was registered as O.A. No. 112/98. It is unfortunate 

that the respondents have resorted such illegal action 

which forced the applicants to work on contract basis 

as because they approached the Hon 'ble Tribunal, Guwahati 

Bench for their job security by way of filing O.A. No. 

112/98 under section 19 of the Administrative Tribunals 

Act, 1985 for a direction for grant of temporary status 

and regularisation. It is also relevant to mention here 

that although no specific terms and conditions is laid 

down for such contract but the respondents termed them 

as contract workers in order to avoid future litigation 

as well as to deny their valuable rights for regularisation 

and for grant of temporary status. 

The applicants finding no other alternative 

started discharging the same job on contract basis as the 

respondents have termed them as contract workers in the 

same extablishment of Nagaon Telephone Exchange. They are 

still working as such. 
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4.5 	That your applicant.s also beg to state that 

the TDM, Nagaon vide his letter bearing No. A-12/Ty.Adv/SDE( 

(C) NGG/97-98/ft2 dated 1.1.1998 sanctioned wages for 

four A/C Operators to a lump sum amonnt of Rs.6,600/-

for the month of December, 1997 wherein in the appendix 

it is categorically stated that the said amount of 

Rs.6,600/- is required for payment of daily wages to A/C 

erators for the month of December 1997 and also indicated 

that this amount is meant for fixed allotment of fund. 

3imilarly on 14.8.98 a consolidated amount of Rs.6,600/-

again sanctioned vide TDM letter bearing No. A-12/Ty, 

Adv/SDE(Cons.) NGG/98-99/21 dated 14.8.98 for wages for 

the month of July, 1998. Again it would be evident that 

similar sanction of fund is granted by the TDM, Nagaon 

Telecom District Manager vide his letter dated 8.9.1998 

and the appendix therein further establishes the fact 

that the payment has been made to the present applicants 

after obtaining their signature in the payment roll. 

Copies of the sanctioned letters dt. 1.1.98, 

14.8.98 and 8.9.98 are annexed hereto and the same are 

marked as Annexure-2 series. 

Thereforeti appears from the above sanctioned 

letters of the TDM that the requirement of A/C operators 

of 	' regular nature of work and as such the present 

applicants who are engaged on casual basis since 1993 

are working till date continuously without any break in 

the said establishment of Telephone Exchange, Nagaon under 

the the Telecom District Manager have acquired a valuable 

and legal rights for grant of temporary status as weilas 

for regularisation of their services. However, in order 

)'- 
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to deny the benefit of grant of temporary status as 

well as their regularisation foreed them to work on 

contract basis when all the three applicants have approa-

ched the HorYble Tribunal through O.A. No. 112/98, 

although payment has still been made/regulated on 

daily wages basis but the authority termed their job 

as contract workers. It is further evident from the 

letter of SDE (Construction) Nagaon bearing letter No 

E-24/5 dated 5.6.98 addressed to the Divisional Engineer 

(P&A) Office of the TDN, Nagaon wherein the SDE stated 

that the job of ?/C plant operation are of regular 

nature and requested the Divisional Engineer to provide 

man power to the Section for smooth maintenance and 

it is also certified in the said letter dated 5.6.98 

that no pperational contract has been offered to any 

private parties till date whereas the same SDE in his 

letter dated 14.7.97 while forwarding the case of the 

applicants for grant of temporary status in the remark 

column it is stated that the applicants have been engaged 

on contract basis whereas in his letter dated 5.6.98 

there is a categorical mention that the A/C work has 

not been offered to any private party. As such it is 

established beyond all doubts by their own statements/ 

documents that the present applicants are still working 

on daily wages basis and lumpsum consolidated payment is 

being made in each applicants and it is also declared 

by the authority that the work are of regular nature. 

Copy of the letter dated 5.6.98 is annexed 

hereto and marked as Annexure-3. 

4.6 	That your applicants beg to state that the 

Original Application filed by the present applicants before 

fazL~e ~ 
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the Hon ble Tribunal which was registered as O.A. 

No.112/98 and the same has been decided by the Hon'ble 

Tribunal on 31.8.1999 with the following directions. 

The relevant portion of paragraphs 6 7 and 8 are quoted 

below : 

'I 6. 	We have heard Mr. 13.K.Sharma, Mr. 

J.L.Sarkar, Mr. I Hussain and Mr. B.Malakar, 

learned counsel appearing on behalf of the 

applicants and also Mr. A. Deb Roy, learned 

Sr. C.G.S.C. and Mr. B,C.Pathak, learned Addi. 

C.G.S.C. appearing on behalf of the respondents. 

The learned counsel for the applicants dispute 

the claim of the respondents that the Scheme was 

retrospective and not prospective and they also 

submit that it was upto 1989 and then extended 

upto 1993 and thereafter by subsequent circulars. 

According to the learned counsel for the appli- 

ants the Scheme is also applicable to the 

present applicants. The learned counsel for the 

applicants further submit thc>t they have document, 

to show in that connection. The learned counsel 

for the applicants also submit that the respon-

dents cannot put any cut off date for implemen-

tation of the Scheme, inasmuch as the Apex Court 

has not given any such cut of f date and had 

issued direction for conferment of temporary 

status and subsequent regularisation to those 

casual workers who have completed 240 days of 

service in a year. 

7. 	On hearing the learned counsel for the 

parties we feel that the applicaon5 require 

further examination regarding the factual 

- 



position. Due to the paucity of material it 

is not possible for this Tribunal to come to 

a defirite conclusion. We, therefore, feel that 

the matter should be re-examined by the respon-

dents themselves taking into consideration of the 

submissions of the learned counsel for the 

applicants. 

8. 	In view of the above we dispose of these 

applications with direction to the respondents 

toexmine the case of each applicant. The 

appiçaits may file representations individually 

within a period of one month from the date of 

receipt of the order and, if such representations 

are filed individually, the respondents shall 

scrutinize and examine each case in consultation 

with the records and thereafter pass a reasoned 

order on merits of each case within a period 

of six months thereafter. The interim order 

passed in any of the cases shall remain in 

force till the disposal of the representations." 

In view of the above judgernent j61 the present applicants 

submitted their representations individually stating 

detail therein as regards their engagement tknder the 

respondents and also prayed for grant of temporary 

status as well as for regularisation vide their repres-

entation dated 12.10.1999. In this connection it is 

relevant to mention here that the applicants have submitte 

their representations within the stipulated period of 

one month from the date of receipt of the said judgement 

and order. The Telecom District Manager, Nagaon, Assarn 

vide his letter bearing No. E-182/Cont case/99/00/28 
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dated 11.11.99 directed to all the concerned SDEs including 

the SDE(Cons) Nagaon for sending a detail report and 

particulars of the casual Mazdoor including the present 

applicants. Subsequently the Deputy General anager(Admn.) 

Office of the Chief General Manager, Telecom, Assam Circle, 

vide their letter bearingNo. STES-21/207/4 dated 27.10.99 

informed the TDM, Nagaon to submit report of casual 

mazdoors/labourers 9=tXj=9dxX0tK5xto containing notes 

togetherX with the complete information on or before 

30.11.99 positively. Accordingly so far the applicants 

knowledge goes the TDM, Nagaon sent the report which was 

in fact submitted bySDE (Cons.) Nagaon, in the sai4 note 

it is stated by the SDE (Cons) Nagaon that all the three 

applicants are infact working on contract basis and 

denied the fact that they have been engaged on casual 

basis although the documents enclosed above abundantly 

makes it clear that they have in fact worked on casual 

basis since July 1993. In this connection it is relevant 

to mention here that SDE, Nagaon as well as the TDM 

although sent the detail particulars as desired by the 

office of the SDE(Coris), Nagaon as well as TDM, IYlagaon 

in fact turned down their claim by stating that they are 

working on contract basis. It is stated that in spite of 

best efforts the applicants could not obtain the copy 

of the letter which was issued by the SDE/TDM as mentioned 

above therefore Hon ble Tribunal be pleased to dIrect 

the respondents to produce relevant records before the 

Hon'ble Tribunal for perusal of the Hon ble Tribunal. 

Copy of the letter dated 27.10.97, 11.11.99 

judgement and order dated 31.8.99, 

representation dated 31.8.99 are annexed as Annexures... 
4 ,5,5(A) and 5 (e) respectively. 
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4.7 	Most, surprisingly the present came to know 
a 

that tho decision has already been taken by the respondents 

not to grant temporary status to the present applicants on 

the alleged ground that they are working on contract basis. 

In this connection it is relevant to mentioned here that 

the Government of India, Ministry of Corruiiunidation, Depart-

ment of Telecommunication Services, New Delhi vide their 

letter bearing No. 269-4/93-STN-II(Pt) dated 9.2.2000 

sanction€4e 672 posts for grant of temporary status 

among the existing casual workers and it is also stated 

in the said letter dt. 9.2.2000 that all other conditions 

stipulated in the letter dated 12.2.99 remain unchanged. In 

this connection it is relevant to mention here that after 

receipt of the sanction letter from the Department of 

Telecom Services the Chief General Manager Telecom, Assarn 

Circe distributed the posts for grant of temporary status 

among the var±ous divisions/circihes and so far the office 

of the Telecom District Manager, Nagaon is concerned 

altogether 15 posts have been allotted for grantfi4,pl of 

temporary status and the local authority excluded the 

names of the present applicants for grant of temporary 

status and the present applicants also came to know from 

a reliable source that other casual workers who were 

engaged subsequently decided to grant of temporary status. 

It is also stated that the grant of temporary status have 

been denied to the present applicants solely on the 

ground that they are working on contract basis which is 

contrary to their on records as well as factual position. 

As such, they have acquired a valuable and legal right 

for grant of temporary status in view of their long c 

casual services. It is categorically stated that the 

applicants fulfilled all the criteria laid down in the 

Ir 
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revised scheme issued by the department of Telecommuni-

cation in their letter dated 12.2.1999,as such respondents 

are duty bound to grant temporary status to the present 

applicants and their names cannot be excluded on the 

alleged groun4 that they are working on contradt basis. 

Copy of the letter dated 9.2.2000 is annexed as 

Anexure-6, 

	

4.8 	That your applicants beg to state that they 

have come to know that 15 posts which are allotted to 

the office of the Telecom District Manager, Nagaon for 

grant of temporary status is going be allotted to the 

existing casual workers who are subsequently engaged 

in the department in different offices under the Telecom 

District Manager, Nagaon than the present applicants. As 

such finding no other alterantive and due to paucity of 

time the applicants approaching this Hon'ble Tribunal 

praying for an interim direction to the respondents 

at least to keep three posts out of 672 sanctioned posts 

for grant of temporary status for the present applicants 

till disposal of this Original Application. 

	

4.9 	Thatit is stated that the Government of India, 

Ministry of Communication, Department of Telecom Services 

vide their letter No. 269-4/93-STN-II dated 12.2,99 

it is ordered that temporary status may be granted in 

respect of casual labourers in service upto 31.12.1998, 

So the present ajDlièant are suarely covered under the 

Department of Telecommunication Circular dated 12.2.1999. 

As such the Hon 1 ble Tribunal be pleased to direct the 

respondents to grant temporary status in pursuance of 
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sanction order issued by the Department of Teecommuni-

cation vide their letter dated 9.2.2000. 

Copy of the letter referred to above is 

annexed as Annexurer7. 

	

4.10 	That your applicants beg to state that they 

have also approached the Hon t ble Tribunal by filing OA. 

No. 446/99 (Sri P.K.Banerjee & Ors Vs. Union of India 

&Ors.) praying intealia for a direction to the respon-

dents for payment of arrear wages in terms of Telecom 

District Manager, Nagaori letter bearing No. E-5/rate 

and ruling/98_99/25 dated 5.1.99/13.1.99 whereby revised 

rate were made applicable with effect from 1.1.1996 

to the casual rnazdoors serving under the department of 

Te 1ecormunjcation The said benefit of arrer revised 

wages have been denied to the present applicants and 

in that compelling circumstances they have approached the 

Hon'ble Tribunal under Section 19 of the Administrative 

Tribunals Act, 1985 and the said application was register 

ed as O.A. No. 446/99. The said OA came up before the 

Hon'ble Tribunal for consideratIon on 12.1.2000 and the 

Hon'ble Tribunal was pleased to dispose of the said OA 

with direction to the respondents to consider as per 

Annexure 2 series representation and communicate a 

speaking order within two months from the date of receipt 

of the order after considering the case of the applicants 

±ndiidua11y. The respondents Particularly SDE(HR]D), 

office of the TDM, Nagaon vide impugned office order 

	

dated 	
the case of the appljcan. for 

Payment of revised arrear wqges have been rejected by 

the office of the TDM, Nagaon on the sole ground that 
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that the present applicants have been engaged on 

contract basis with consolidated amount of pay as such 

they are not entitled to departmental rate which is 

applicable to the casual workers whereas the documents 

referred above issued by the respondents themselves made 

it abundantly clear that they were engaged on daily 

wages basis as casual workers since July 1993 and till 

date they are working on daily wages basis. Although 

after filing the case for grant of temporary status 

as mentioned they have been forced to work on contract 

basis. However, it is quite clear from the impugned 

office order issued by the TDM, Nagaon that the applicant 

have been denied even the revised arrear wages only on 

the sole ground that they have been engaged on contract 

basis whereas the factual position categorically 

establishes beyond all doubts that they have been working 

on daily wages basis as other casual workers. It is 

the apprehension of the present applicants that they 

would also be denied the benefit of grant of tnporary 

status although 15 posts are allotted to the office of 

the TDM, Nagaon in pursuance of the sanction letter 

dated 9.2.2000. Therefore in the compelling circumstances 

the applicants findno other alterantive )  approaching 

this H0n'ble Tribunal once again for a direction to the 

respondents to consider for grant of temporary status 

to the applicants and not to deny the benefit of temporary 

status on the alleged ground that their engagement is 

on contract basis. In support of this, the present 

applicants rely upon the Judgement and Order of this 

Hon 1 ble Tribunal in O.A. No. 192/94 dated 3 .4.97(ri 

Ram Prasad Ral and 5 Ors Vs. U.O... and Ors) wherein 

0 
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the Learned Tribunal held thct even contract labour also 

entitled to he regularised if the work is perennial in 

nature. Even assuming for arument sake the present 

applicants are working on contract basis even then they 

also entitled to be regularised as law laid down by the 

Honble Supreme Court in its Judgement and order passed 

in the case of All India Statutory Corporation Vs. 

United Labour Union and Ors reported in 1997 SC 645. 

Copy of the order dated nil issued by the 

office of TDM referred to above is annexed as Annexure:8. 

	

4.11 	That this application is made bonafide and 

for the cause of justice. 

	

5. 	Grounds for reliefs) with legal provisions. 

	

5.1 	For that in view of the long casual service 

the applicants are entitled for grant of tempo-

rary status and regularisation in terms of the 

scheme issued by the Govt. of India, Department 

of Telecommunication, Ministry of Communication 

from time to time for regularisation of casual 

labourers. 

	

5.2 	For that the job for which the applicants have 

been engaged since July 1993 onwards is of 

perennial nature as such the respondents are 

duty bound to grant temporary status under the 

relevant scheme issued by the Telecom Department 

from time to time. 

	

5.3 	For that the documents issued by the respondents 

from time to time clearly establishe beyond 

all doubts that the present applicant.have been 

engaged on daily wages basis as such thv Pre 
/ 
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entitled to grant of temporary status and 

regularisation. 

5.4 	For that the applicants are entitled for 

grant of trnporary status in pursuance of the 

sanction of the Government of India, Ministry 

of Communication, Department of Telecommunica-

tion, New Delhi vide their letter dated 9.2. 

2000. 

5.5 	For that sanction have been granted for grant 

of temporary status for 672 casual laboures. 

56 	For that the grant of temporary status cannot 

be denied to the applicants on the alleged 

ground that they have been engaged on contract 

basis. 

5.7 	For that the present applicants are still 

working as casual workers on daily wages basis 

with a lump sum consolidated pay. 

5.8 	or that the respondents termed the engagements 

of the.applicants on contract basis with an 

ulterior motive to deny the benefit of temporary 

status to the present applicants. 

6. 	Details of remedies exhausted. 

The applicants declare that they have availed 

of all remedies available to them under the relevant 

service rules etc. as would be revealed from paragraph 

4 above. 

a- 
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Matters not previously filed or pending with 

any other Court. 

The applicants further declare that they had 

filed an O.A. No. 112/98 and the said O.A. was disposed 

of with direction to consider the case of the applicants 

in terms of the Scheme but the case of the applicants 

have been rejected. The applicants further declare that 

no writ petition or suit regarding the matter tn respect 

of which this application has been made before any court 

o/any other authority or any other Bench of the Tribunal 

nor any such application, is pending before any of them. 

Reliefs sought for : 

Under the facts and circumstances of the case 

the applicants pray that Your Lordships would be pleased 

to issue notice to the respondents to show cause as to 

why the relief sought for by the applicants in this 

application shall not be granted, call for the records 

of the case and on perusal of the records and after hearing 

the parties on the cause or causes that may be shown, be 

pleased to grant the following reliefs : 

8.1 	That the Hon'ble Tribunal be pleased to direct 

the respondents to grant temporary status to 

all the three applicants in pursuance of the 

sanction order issued by the Government of India 

Ministry of Communication, Department of Telecom 

Services, New Delhi vide their letter dated 

9.2.2000 (Annexure-,, ). 

8.2 	That the Honble Tribunal be pleased to declare 

that the applicants are entitled to grant of 

temporary status and regularisation. 
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8.3 	Costs of the Application, 

8.4 	Any other relief/reliefs to which the applicants 

are entitled to under the facts and circumstari-

ces of the case as may be deemed fit and proper 

by the Hon.'ble Tribunal. 

 

Buring the pendency of this application, the 

applicants pray for the following reliefs : 

9.1 	That the Hon'ble Tribunal be pleased to direct 

the respondents to keep at least three sanctionec 

posts out of 672 sanctioned posts which are 

sanctioned for grant of temporary status 

vide letter dated 9.2.2000(Annexure- 	) till 

disposal of this application. 

9.2 	That the respondents be directed not to oust 

the applicants from service till disposal of 

this application. 

 

This application has been filed through Advocafe 

Particulars of the I.P.O. 

I.P.G. No. 	 : Q&  

Date of Issue 	 : f 
Issued from 	 : G.P.O., Guwahati, 

Payable at 	 : G.P.O., Guwahati. 

Details of Enclosures : 

As stated in the Index. 

Verification 

(3AneJz;i 
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	 IN 

N 

V E R I F I C A T I 0 N 

I, Prabi Kumar Banerjee, son of Shri Anil 

Kumar Bänerjee, aged about 36 years, working as A/C 

Operator (Casual labour basis), New Telephone 

Exchange, Nagaon•Assam, one of the applicants in 

this application, and I have been authorised to sign 

biis verification by the other applicants accordingly 

I do hereby verify that the statements made in paragraph-

1 to 4 and 6 to 12 are true to my know'edge and those 

made in paragraph 5 are true to my legal advice. I have 

not suppressed any material facts. 

And I sign this lerification on this the 

17th day of April, 2000. 

Signature 

11 
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41 	 Crtfied that Sri Prbir •kurnr Ofldyopadhyay on 01 	
i1 'mmr PnyOpdhyiy i wor) ing in ILT-204 Exchange •1 	A/C 0po 	rp diil wine bj 1'v7, 

	nr1q93 n per )1d: 

31. n . Yer 	tlinth 	VIor 3 nq d.iy. 

13 	'1v 	 1(; 

31 

pernber 	30 
it 	

October 	31 . 
U 	

November 	30 
iDecember 	31 

	

- 	 Othll69 ciays 	: 
1994 	.Thnuiry 	31 

• 	(0) it
'ebrury 	28 

Mirch. 	31 	 S 

" 	April 	30 
Hay' 	 31 	 ' 

" 	June 	 30 
" 	tiUly 	 31 

	

(1.4) 	'1 	
August 	31 

(is) It
September 	30 
October 	31 Il 	
Novcmhrr 	30 	 . 	 . 	

• 0 

	

(1) 	1 	
r)ecemhrsr 	31 

1995 	:JanUy 	31 
1ehruary 	28 

" 	Mrc1i 	31 
U 	April 	30 

• 	(23) May 	 31 
" 	June 	 30 
" 	1y 	 31 

	

(263) 	' 	
Agut 	31 	

0 1 	
September 	30 

" 	October 	31 
November 	30 

(30)' 	Dcernbe 	31 	 . . 

	

(31) 1q96 	Jnury 	31 • (32) 	" 
 

February• 	29 	 • 	

5; 

200 I > 	
Nagaon.4 S 	 • 
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Certified that Sri Sabhu Chakraborty 

son of Sri Manmatha Chakrabotty is working in ILT-2048 Exchange 

as A/c operator on daily wage basis by ACG17 , since 1993 as 
per dbt,411A hølow s 

Sl.no Year 	Month 	Working days  

1993 	July 	 16 
August 	31 .. 	 .. 	: 

". 	September 	30 	 : 
October 	31 	 S 	 • 

5,' 	

November 	. 30 	 . 	 S  

,." 	December 	31 	 . 

Total : 169 days 

1994 	January 	31 	 S  
February 	. 28 	 .'. 
March 	31 	 . 

" 	April 	30 
" 	May 	 31 	

.. 	. 0 

" 	June 	 30 	 S.  
July- 	31  

" 	August 	31 	 ' 
(15). 	September 	30 . 

" 	October 	31 	 , 	
.. !' 	November 	30 	 'S 

•' 	December 	31  

	

Total s. 365 rdays 	-S 

1995' 	January . 	31  
" 	February 	28  " 	March 	31  
"! 	April 	30 	 . 

May 	 31 	 .. 	. 
June 	 30 

,,:. 	July 	 31  
" 	August 	31 

 It 	September. 	30 
" 	October. 	31 	

.: 

•" 	November 	30 	. 	. 	. 
' 	December 	31 	 .'. 

Total: 365 days 

	

• (31) 1996 	January 	31  
(32) 	" 	February 	29  

Total :60 days - 

(T2O48EXcb. 
1' agaO 
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• 

CertjijP(] t1int Sri Sibu S.nkar Kundu son of 
Late S€ilendra Nrayan Kuriclu , is working in ILT-2043 Exchange 
as A/c Operator on daily bn.qAS wage basis by ACc,-17 since 1993 
as 	,1..4-- 11 	t...ii.ow : - 

'r LU.L.L 	i't-  

Sl.fl0 1  Year: 	Month 	Workin piy 	 . 	 • 

• 	 (1) 	
.!1993 ' 	3ept:e,nher 	30 

	

2) 	", 	October 
" 	flovoho 
I' 	 December 

1994 	January 

I?ebru-iry 

	

(7) 	!.1 	r4h: 

31 

30 

3:1. 

Total : 122 days 
31 

20 

: 	'-- 
((3) if 

 April 30 
(9) " May 31 

• 	(10) " June 30 

July 31 
(12) " Aurjunt 31 
(13) September .30 
(14) " October 31 
(15) " N ovembcr 	•. 30 
(16) " December 31 

•rotl 	365 days 
(17) 1995 January 31 (lo) 

" .ebruary 20 
• 	 (19) u  1arch 31 

i:. 	(20) " AprIl 30 	 • 

! 	{j 	(71) 
' 

.- 	 i 
31  

(22) " Juno ! 30 	
•'f ( 23 ) " July. jI: 

3 	 Jj 	:I 	hr • 	 (24) " Aucjust 31 
(25) " Se1)bmflber 30 
(26) " October.  31 
(27) " 	 . Novernbej- 30 
(28) "- 1)ecemi,br,  31 	 0 

Total 	365 days 
(29) 1996 Jatitary 31 
(30) It 

. 	Pebruary 

Tot1 	: 	60 

i. 	lID 
2.O4 jjch 

1• 
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I)ti.I!fII\ItrN( i)I i'I 4 I,I'(()('¼.irv1( 'NJ:/.itN.s 

I'ti( 'i: ( lie IIII 	IilI,j'()f4 I)If''tII('r r11rj,\(Il:, 
N'( At )N lEt ,IX( )M I 	CF 

NA(A( )IN-7fl2$If) 1. 

N.h,. \. I ?/ Iv. \1Iv./I )I( ( ' ui. ):t'J( ( /OK •9/2 I 	 I ),iled :it Na1n)n (ho I 4-08-9K, 

Sallclifill of ilic Fetcu)ii1 I )lsiiicI 4;t;iuget, NIngaon Is hereby eonveyect for payment of 
Us. I 3,.%86.O() ( Iiipee Thirteen I'11011481)(I ihreelnuiidrcd Iili(vsix)im1y to Sd J.N.Saikia, 
S.1. (Cons.), Nagaon as Lcmpoiaiy :idvnicc under Rule 123 of Fl II) Vol.111 Pail-I for the 
tIn)IIflI of Aupi rit,98 (r waking distmrse,ncnt of known amount aR (Ic(ailc(l below :- 

I) I , ied 1\laiolcn;uicc 	 . 	 . 	6,000.00 
2) ( ) ieratini:iI charges of A/C I '(ant oF II .F-20'I K 

Nagaoii
: 0,600.00 

1) Wase of i' 0e P/F Sveeper (or the rn/n  
Total ils. I 3,386.00 

(RupeeM lliirtccui ihoiisand ihrcchundrcd i.i1Iit'six)only. 

I )ivinniII liiigitieer (P&A) 
( )I( ) IIICI'OI I )lsI rki J\lii'inger 

I4agiu ,ii-78200 I. 

(._'oiy to :- 

1) 1 he I.)iviMinnal CasI 'id. 0/n I lie 10. Eiiiuicei, Nagaun fn iieceiary aclum. 
\. .2) Sri J.N.Sailda, SI)I((1oiis.)INapaon. Since the advance is given For !Spccihc 

(IISI)i lINCIlICIlI Ut knowit aluolilits the acconiil Riloillil be RLII)nhi(fCd iflhIliC(UatcIy aflcr 
(lie d4hurymmun are OVCE 140 ai in cnable this oUicc to adjust the account Within a 
iiioniti as s)eificd in Rule 1 27 of Fl 113 Vol.111 l'at(-I. 
3) ('(lice copy. 

I)is'i'ioiiaI tItgIiiNj. (I 
OR I ItIec,,,i, f)Isiiic:( f'InhIag('r 

NIat.'.:u,o.78200 I. 

"I 	•/ 
-on0oo- 
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1) EPARTM ENI oir TELECOMM UN IC,V1iONS 
OFFICE, OF '11 1 I 1'E1ECOM Inst RICT ENGINEER 

NACAON-7820() 1. 

No.A- I 2/ly.Av./lTh(Coiii.):NG/97-98/52 	Dated at Nagaon the 01-01-98. 

Sanction of the [ciceom 1)islrict. lituginect, Nagaon is hereby accordcd tot payment of 
18. 16,84.00 (fluiwrs SIxteen 'I. hoitsand EIght Hundred Flftyfour)only to Sri J.N.Saikia, 
S.I.).E.(Cons.) Nagaou as Temporary advance undcr Rule 123 ofF 1-113 Vol.111 1>art-1 for the 
month of Januaty,98 For making disl,nnicmcnt of known amount as (ICtaLICd below 

Fixed Maintenance 	 .... 	 .... 	 8,500.0() 
Wages of it/C Operators for Dcccmbcr,97... 	6,600.0() 
Wages of One DRM for 13eccmber,97 	.... 	 969.00 
Wages of One vir Worker for i)cccinbcr,97,, 	700 

Total Rs,16,854.00 
- 	 (Rupees Sixteen Thousand Eighthundrcd El ilyfour)onty. 

. 	
• 

Telecom Dlstrk( Engineer 
Nagnon Telecom I)istrlct 

Nagaon-782001, 

Copy to :- 

1) The DIvisional asbicf O/o the T,D.Enginccr, Nagaon for nccenRary action. 
J.N.Saikia, SDE(Coiis.)fNagon. 'Since the advance is gi ven for Rpccific 

dinhurcmcnt, of k1lown amounts the account should be submitted immediately aflcr 
(he (Iisbursemen(s &rc over so as to enable this oflice to adjust the accoimt within a month 

as spcificd in Rllc 127 of fl-Il) Vol.111 Part-I. 
3) 0111cc copy. 

'JIecoin I.)Is - let Engineer 
Nagnoti TO coin 1)lstrlct 

Nngnoi -78?()OJ. 

-000(X)- 

-, 

b 	 - 

11 



---5' 

jj 
1 	 . 	 £SOE  

-' 	 - 	 - 

)_ 	 ts /______ 

_M 	 IC7.7, 
C 	.'-- 	 •-) . 	 - ___________ 

____ 	 I ____________________ •_• c5' 

—-- --- 	 ---- - 
- 

-_-.5--- 
- 

----5.--.. 	---5 - ----- -------.-----------.- - 	 ______-----------.---.----- S. 



V: 	 'H 	 •;V 

40 

AA 

com _JLz 	4I: 

Al 

(A/c 
 

OV he 

V 	 V 	

V 

______2-'c' ------- 	 .----------------------- - 

V 	 - 

. 	

- 

____ 	

V 



A 
•. 	• 	

•• 
-j 

15 

- 
- 

- -- 

bS(P)----._----------.-------- 

1. 

:. 
fa 

- 	 . 
--.- -- ----.----- 

-- 	- 	 - ----- -SI- 
--- -- 

• 	 Cs) . 

2:. 
r 	• _____ - 	 ... __ 

iici 

___________ 

IiI. Flo 

• - ----- 1 	 - 

CA 

- ____________________ . ______ - 
.••i____•_______--  . 	 . 	 -•..- 

c1 



V.0  

•r.-22 	L 
• 	 ,, 

0 

O  

fltr
0.  

i Y 
,. 

t )J:1',%.ItT1\i.INT öI? '1it;EcoMUN(cATION,s.. 	 0 

T Oft fila I I 

0 0  

1roitl  NJ 

In reply 
Please quote 

- 	 i1 ai/,aiv.e .• 	

0 

, twc2 /kfS/)2 OCk I 

Red ,4q  - /%/?9 -. 9/i - 

'1 	
• 

	

'ro7/. 	 UflJtCT 

	

7or 	4 

	

•Kiu 	 0, Aj6v.t lE4$ j T4 	- 	 - 	 4 
&I\ 	 t4 

& 	 c• 	
töi c&C, 

-i e  

— 
(I 	

2 	 : 
• 	 • 	 - 	

•~ (:) 	 - 	
.• 	 çr. (si) 	

• 	 — 
• 	

0 	 • 	

0:. 

— 
(3) 	

- 
O 	() 	

• 	 z 	- 	 n-4-i 
C) 	 JJC P1ct 	bCl 	i0 

°° 

(jo 
 

	

i • t 	f 4 0 	 IvoJi pJ• 

	

7lttT fl.1iMc.flP S.lit,2.; 	 - 	•:•• 	 .. 	 • 	 •• 	 . 	
0 	

• 	 • 
0 	 • 	

. 

	

• 	
-• 	

0 	 • 	 • 	 • , 0  

	

$ 0 	 -  



	

DEI;'AH,lNEIlj, 01 	IU:Liconr1un 
OFFICE OF TUE duEl' cii RAL MANAGER TELECOIU1WUCATI0IIS 

	

ASSM1 CIRCLE. 	GuWhw\TI - 781007. 

	

11 0.STE3-21/207/4 	Dated at 	Guwahatj,the 27th Oct. 1 99. 
--------------------------------- 

1-2. General ?!anaqcr , Cuwahati/Slichar 
3-7 . TDUS DR/JRT/1'?/!IGG/IJGI;. 

The Non ' hi e CAl ; w; t ha ti. Bench ha 	)1 ssod the common 
ort1or/uckjeinentdt . 31.8.99 iii a. A. No.101/913, 1i2)8 1 )14/98,118/98, 
1.20/913, i.:31/98 , 135/98,136/98, J '11/98,142/98, 14/: U, 11L98 ,223/98, 
2139/9 and 293/98 . in tlei.. order, the Tribunal. has directed the 
reponc1ent deparLineiit to ex:tniine the cne of each applicant . For 
that purpose, the appl.teanth are ullowod to file individual 
representation within a period of one month and the resondents 
should scrutinise and examine each case in consultation with the 
records and thereafter to r a rcasonr.'d order on merit of each 
case. 

In view of the above juclgement and order immediate 
action is required to be taken at all level to complete the 
process strictly in accordance with the di±ection of llon'ble 
Tribunal . Towards that end, all head of Dist/SSA are requested 
to take the following time bound action:- 

(a )All 1)ed at Di L/SSA will receive the individual 
representations of all applicant: casual .iabourors be).onging to 
their Dist/SSA. 

(b)The representations received from the casual labour-
er :will be throughly scrutinised and examined at the Head of 
Dist/SSA level in consultation with the official records and 
record findings in each case iii an a Ltac.:hed shc.at 

(c)A1l 
date together with 
office in oiOt 
each ajpli.cant 

the representations received upto 	the closing 
the note as above should be forwarded to 	this 

toçjetlier wi th the 	.fol i.owinqi ii 16rrnation in 	r/o 
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I) Name of caua1 lbourer and 0. A. lb . to which is 
an applicant. 
(ii)Mode of selection. 

• 	(iii)Date of init:iui engagement. 
• 	(i,v)No'.of days put in service in each calender year 

since initial engagement with mode of payment. 
• 

	

	(v)Nature of duty performed from time to time. 
(vi)Break period and particulars of dondonation 
thereof,, if any. 

• 	The representations alongwith self contained' notes 
together with the complete information as above s:hould be 'for-
warded in one lot, to reach the under-signed on or before 30.11.99 
positively. 

• 	 . 	. 	 (n.S.Tripathi) 
puty Gi.r.il Iiannger( /\dmn 

Copy to:- 

1.C.G.i1. Task Force,.North East Region,GtiWahati. 
2.Director,Htce,ETR,Guwahati. 
3.Director,Sat.ProjeCt, Guwahati. 
4.S E 'Telecom Civil(IIQ), GuwahaU. 
5. Principal, CTTC ,Cuwahati. S  
G.DE(OP),Circle Oflice,Güwoh'ati. 	' 
7.ADT(G),Circle Office,Guwahati. 

They are also requested to take similar action and 
forward the representations alongwith the required irifomation 
within the prescribed time limit. 

Enclo:- Copy of. judgement dated 31.8.99. 

for C.G.M.T. Guwahati. 
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DEPARTMENT OF' TEI. Ot14T1flICATIO1. 	 .1 

% TIM TLtcOM DISTR iC'i' 	 ; 	7'ON : SS : 	- L 

LToL182/( ourt-Cn e/9-OO,' 	 at 1gOn Lh ii-i1' 

To, 	 . 

1he 1)Snor/11aaono 

2)sDE(C)/NgOfl. 

3)5DE(EXT)/Uao 

4 )SJ)E(C.10T)/H0je 	 . 

5)9I)E(M/'!l)/0iP 1)U 

t) SDE (r1/;)/Dirnepur. 

i to ii );nE( cx)/N. -  ion,/ioj.t/ior iq 0on/fliphu/Lu;tdiflg. 

of Cacual 1rid0OrJ who 

unLI'?r c.'T C - res O.i No0 112/90 .& 192/98. 

I.1 n'.iiy r(:Cr LO  

	

f.-.!jjs ofFkca 1e1.te3: at Ov 	14u  

	

:u:I 11'11W V ua 	 iM i(-U 1 0 	rein lict of Ciu1. 

	

::1cos who are. under C;.l Cxsc o.i 	c112/90 & 192/9E were - 

	

to you for n:t . ......•irv report. Now C G!-F/Guwt 	has asked 

ior sn! ing the Wails rwpart r'out the casual M.zdoor s •vide 

'ttir NO5'1'ES21/20 1/4 :1,tO) 27-iC--99 copy of the same enclosed 

h.rewith. In this cOnnOCt.i.Ofl report s desired vide Pra.(c) (1) tO 

(v!) iay Ic turnibd i.o .with the inI.1iv1dul appiiciO. from 

the Casual tlazcloOrs who are in ciT Caes mentioned abovetC this 

o.E ice on or beQore 25th uovcmhar/9 pcsitively at a lot. 

;;p1 ication rceivccJ aftur 25th Nov/09 will not be ontertairied. 

Further apDlicatiol1 rcceied from Sri Shyamal Das 

under C.DOT/Hojai 0 sri Sukleswar Kumar under SDE(GX)/F10r4.gaOfl. 

S/%ri prabir kumr r3aner JOCo Sarnhhu Chakr&:orty and SjbuSankar 

undu under StE (EXT) / N acjaon are r etu r ned hor ow ith to the 

respective contr:o1liflc otE tour for re-submission alangwith . the 

report at Paia (C) (i) to (vi) at the C("HT's abovo cited. .1etor. 

t ioacc tro,:) t as MOST UNT I, 

- 	- 	- 
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Original Application N0.107 of 1998 and oth•ra 

Date of decision: This the 31at day of Auguat 1999 

The Holl!'ble 
Mr Jutjce D.N. baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyjne, 
Administrative Member 

is O.A.N01107/1998 

Shrj Subal Nath and 27 othera 
By Advocatus Mr J,14. Si*rkr and Mr ti, 

-versus-- 

The Uniofl  of 111dj and
.Resporidents 

By Advocate Mr B.C. Pathak, Addi. C.G.5.C. 

2. O.A.N6.112/1998 

All India Telecom Employees Union, 
Line Staff and Group 'D' and another 	...s.Applicanta 
By Advocates Mr B.K. Sharma and Mr S. Sarma 

-versus- 

The Union ot India and others 	 •....R65pondent 
By Advocate Mr A. Dob Roy, Sr. C.G,3.C, 

.3. 	O.A.NO..[j4/j9j8 

.; : A1i India Telecom Employees Union, 
.tJLine Staff and Group 	'D' 	and another 	...oApp1jcants 
)y Advocates Mr B.K. Sharma and Mr S. Sarma 

/ 	
veraua- 

The Union of India and others 	 .....Respondenta 
By Advocte Mr A. 	Deb Roy, Sr. C.G.S.c. 

4. 	O!A..IINo:rl8,lyB 
hri 	bsn I(aljLa and 4 others 	 .....Applicanta 
By Advoates Mr 	J.L. Sarkar, 	Mr M. Chanda and Ms N.D. Goswamj. 

VOLSUb- 

The Union of India and others 	 •....Respondenta 
By Advocate Mr A. 	Bob Roy, 	Sr. 	C.G.S.C. 

a 

- 	 -.-.--.. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CLJWAIIATI UINCII 
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O.A.No.l20/1998 

Shri Kamala Kanta Das.and 6 others 	 . Applicant 

By Advocates Mr J.L. Sarkar, 	Mr M. Chanda 
and Ma N.D. Goawami. 

-versus- 

The UnIon of 	india and others 	 .....ftespondenta 

By Advocate Mr B.C. 	Pathak, 	Addi. C.G.S.C. 

0.A.No131/1998 

All InIia Telecom Employees Union and 
anothet- 	 .....Applicants 

By Advpcatee Mr 	B.K. 	iharma, 	Mr 	3. 	3arina 
and Mr U.K. 	Nair. 

:V0r5U5- 

The Union of 	india and others 	 .....Respond'enta 

fly 	AdVOCS In 	Mr 	U. e • 	PnI him, 	Jdc1 I . 	C . 	.8 . C. 

O.A.N6.135/98 
7 • 	All 	Tit 	I i 	!UfarUm 	I'111p1 nyses 	tin Ion, 

Line Staff and Group 'U' 	and 
6othere 	S 	 .....Applicants 

fly 	Advocten Mr 	M. 	flhiarnrn, 	Mr 	S. 	iarma 
and Mr U.K. 	Nair. 

-versus- 

The Union of 	India and others 	 • ....Reepondent6 

By Advocate Mr A. 	Deb Roy, 	Sr. C.G.S.C. 

8. 	O.A.Io.136/1998 

All 	India Telecom Employees Union, 
Line SLaff 	Atid Group 	'U' 	and 
6 otIsrn Applicants 

By Advocate8 Mr B.K. Sharma, 	Mr S. Sarma 
and'•Mr.K. 	Ni1r. 

-versus- 

• 	The Union of India and others •....Respofldeflts 

By Advocate Mr 	A. 	Dab flay, 	Sr. 	C.G.S.C. 

9. 	O.A.No.141/1998 
All India Telecom Employees Unions 
Line Staff and Group ID 1 	and another .....AppliCafltU 

By Advocates Mr B.K. Sharma, 	Mr S. 	Sarma 
and Mr U.K. 	Nnlr. 

-v ernus- 

The Union of India and others ..... Respondents 

By Advocate Mr A. 	Deb Roy, 	Sr. 	C.G.S.C. 



' // 

.3. 

10. 0.A.No.142/1995 

All India Telecom Ernpioyeea Union, 
Civil Wing Branch. 

By Advocatu Mr B. tlalakar 

oAppliCanta 

VULtIUel- 

Thu Union of India and oLIIur5 	 .... .Reupoitduitta 

By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

11. 0.A.No.145/1998 

Shri Dha:ni Ram Deka and 10 others 	.....Applicants 

By Advocate Mr I. Uusaain. 

- v or a US- 

The Union of 	India and othure 	 .....Reupondntu 
by 	AdvuàLu ML 	A. 	Dub Uoy, 	Dr. 	C.U.lJ.C. 

O.A.No.192/I998 

A 	I 	Intl I fl 	T 	I c!(t)IIt 	I'1111)1 (yQCfl 	UnIon, 
Line Staft and (group 	'DI 	and another 	. . ...Applicanta 

By Advocates Mr B.K. Sharma, Mr S. Sarma 
and 	Mr 	U.K. 	NziIr. 

-vera u 8- 

Thu Union of 	India and others 	 .....Uuipondentn 

By Advocate Mr A 	Deb Roy, Sr. CSG.S.C. 

0.A.No.223/198 

All 	India 	Tulucoin 	IIIIL)Ioyeua 	Union, 
Line Staff and Group 	'D' 	and another 	. 	 .....ApplicaULø 

By•Advocàtea Mr U.K. Sharma and Mr S. Sarma. 

-versus- 

.The'Union of 	india and others 	 .....Respondente 

By Advocate Mr. A. 	Deb Roy, 	Sr. C.G.S.C. 

0.A.No.269/1998 

All India Telecom Employees .Uuiou, 
Line Staff and Group .'D' 	and another 	.....Applicanta 

By Advocates Mr 	13.K. 	Sharina, 	Mr S. 	Sarma, 
Mr U.K. iNair and Mr 	D.K. 	Sharine. 

-versus- 

Thetinion of 	India and others 	 . ....Respondents 

by Advocate Mr 	B.C. 	Fathak, 	Add!. 	C.U.8.C. 



15. O.A.Nb.293L199I1 

All Iidiq Telecom Employees Union, 
Line taff and Group 'D' and another 
Dy AtJVUCSI9S Mt U.K. JIintma, fit. i. Jutma 
and tl D.K. Sarni. 

. . • . .Appllcnnn 

-versus- 

The tJiion of India and others 

By Adocate Mr B.C. Pathak Addl. C.G.S.C. 

ORDER 

!!Aft 11 AII .J. (v..c. 

1 	the 	above 	applications 	involve 	common 

questiona of law and similar facts. Therefore, we propose 

to dispose of all the above 8pplicatjonn by a common 

order. 

2.) 	
The All India Telecom Employees Union is a 

'recognisoã union of 
the Thleconlmunjcfltjon Department. 

This union takes up tho cause of the members of the said 

union. Sdmo 
of the OPPlicIALiOnO were Submitted by the 

said union, 	namely, 	the Line Staff and Group 	'I.)' 

employqea nd some other Spplicatjons were flied by the 
casual enpioyeea individually. 

Those applications were 
filed 	as 	the 	casual 	employees 	enqe'j 	in 	His 

Telecommunication Department came to know that the 

services of the casual M 8 zdOOrA under the respondents 

were likely to be terminated with effect from 1.6.1998. 

The 5pplicait, lii thesepplicatiot, pray that the 

rospondons be djrect(?d not to implement tile decision of 

terminatirg the services of the casual tlazdoors, but to 

grant 1heii similar benefits as had been granted to the 

employees under the Departmt of Ponr t1 t.n eteni he 

H 



	

•1 	
.5. 

	

• 	
bunetits of the Scheme, namely, Casual 

Labourera (Grant of 

'remporary Statue and Regularleatton) 3ho,iig of ?.1l1U9, 

/ to the casual Mazdoora Concerned. Of the aforeSaid O.A., 

however, in O.A.No.269/1998 there i8 no prayer against the 

order of termination. In O.A.No.141/1998, the,  prayer is 

	

• 	' 	against the Cancellation of the temporary statue earlier' 

granted to the applicants having considered their length 

of service and they being fully covered by the Scheme. 

According to the applicants of this OA. the cancellation 

was made Without giving any notice to them in complot 

violation of the principles of natural justice and the 

rules holding the field. 

3. 	
The applicants state that, the casual. Mazdoora have 

been continuing In their service in dlEfurejit OUiCub of 

the Department of Telecommunication under Aseam Circle and 

N .I. 	Cl re,lu. 	Tht, 	Guvutiiiuu,it 	of 	india, 	Ninistry 	of 

Comiiiunicjon, made a scheme known as Casual Labourers 

(Grant of Temporary Statue and Regularisato) Scheme, 

This Scheme was communicated by letter No.269-10/89_STN 

dated 7.11.1989 and it caine Into operation wiUi tteot 
from 1.10.1989. Certain casual employees had boon given 

the bonQfit under the fiajd Scheme, such as, conferment of 
temporary 8ta'ue, wages and daily wages with reference to 

the inininjum pay scale of regular Group 'D' 'employees 

nclud1ig VA ard lIRA. Later on, by letter dated 17.12.1993 

hGovernment 'of India clarified that the benefits of the 

Scheme should be confined to the ca8ual employees who were 

engaged during the period from 31.3.1985 to 22.6.1900.. 

however, in the Department of Posts, those 'casual 

labourers who were Qnqnqcj an on 2). 1 1.1 t)II') wuru cjtuniucl 

the benefit of temporary status on satisfying. the 
s 1 ilcJiL)l1jty cr,iturla. Thu bullugll:v were further Oxtendd 
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1 	

' 

to 	the 	cisua1 labourers of 	the 	Department 	of 	Posts as on 

10.9.199 
- 

pursuant 	to 	the 	judgment of 	the 	Ernakulem iThnch 

of 	the 	Tribunal 	passed 	on 	13.3.1995 	in 	O.A.No.'150/1994. 

The presnt 	applicants 	claim 	that 	Lite 	benefit 	exiended 	to 

the casual employees working under the Department of Poets 

are 	liable 	to 	be 	extended 	to 	the 	rnsiinl 	emp)nyaa workt,nj 

in the Telecom Department 	in 	view 	of 	the 	fact 	that 	they 

are 	sim.1arly situated. 	As 	nothing 	was 	done 	in 	their 

favour by the authority 	they approached this Tribunal 	by 

filing 	U.A.NOa.JO and 29 of 1996. 	This TrIbunal by order 

dated 	9.8.1997 directed 	the 	respondents 	to 	give 	similuy 

benefits 	to 	the 	applicants 	in 	those 	two 	applications 	as 

was 	gien to 	the 	casual 	labourers 	working 	in 	the 

Department of Posts. 	It may be mentioned here that some of 

the casual employees 	in 	the present O.A.a 	were applicants 

in O.A.Wos.302 and 	229 of 	1996. 	The applicants state 	that 

instead of 	complying 	with 	the 	direction 	given 	by 	this 

11bunai, their 	services were 	terminated with 	effect 	from 
. 4 

11998 by 	oral 	order. 	According 	to 	the 	applicants 	such 

•odr 	ws 	illegal 	and 	contrary 	to 	the 	rules. 	Situated 
• 

p'I 

• 	.......... ,thus, 	the 	applicants 	have 	approached 	this 	Tribunal 	by 

filing the present O,A.s. 

)t tn 	t:j,nn 	ef 	nc1mhsn1(n 	of 	tho 	n,iiil hnI 	huiri 	I it 

Tribunal passed 	interim 	orders. 	On 	the 	strength 	of 	the 
tntsrlm oFclsrsprinned 	by 	this 	Tlbtiiuj I 	some 	of 	the 

spplicaitn are 	still 	working. 	However, 	there 	has 	been 

complaiit 	from the applicants of some of the O.A.s that 	in 

spite o 	Lite 	Interim oL- dets those were not given effect 	to 

and the authority remained silent. 

The content ion of the renpondent.n In nil the above 

O.A.n is that the Annociniion had no authority to 



1 

j: LJpruI%i 	the 	so 	called 	casual 	employees 	as 	the 	casual 

/ 
employees 	are 	not 	members 	of 	the 	Union 	Line 	Staff 	and 
Group 	j,)• 	The 	casual 	employees 	not 	being 	regular 

Government servants are not eflgiblø to become mombere or 

office 	bearers 	of 	the 	ntaff 	union. 	Furthox', 	the 
respondents 	have 	stated 	that 	the 	names 	of 	the 	canun 
employees 	turn luhod 	in 	the 	5pplica1jo 	are 	not 
verifiable, 	because 	of 	the 	lack 	of 	particujare. 	The 
records, 	according 	to 	the 	respondents, 	reveal 	that 	some 
of 	the 	casual 	entployeoa 	were 	never 	engaged 	by 	the 
bUpattiiit. 	in 	tact, 	enquiries 	into 	their 	engagement 	as 
casual 	employeeL. 	are in progress. 	The respondents justify 

thu 	action 	to 	dispense 	with 	the 	services 	of 	the 	casual 
eniployucs on 	the ground 	that 	they were engaged purely on 

temporary basis for special requirement of specific work. 

The 	respondents 	further 	State 	that 	the 	casual 	employees 

Were to be disengaged when there was no further need for 

• COfltjflUtjo,i 	of 	their 	services, 	hoalcloa, 	the 	ronpondonte 
also state 	that 	the present applicants 	In 	the O.A.n were 

tIIçnpl 

	

by 	petMiIlfl 	hv I flJ 	110 	öU illutity 	tilld 	%41 Uiuut 
following 	the 	formal 	procoduro 	for 

According to the respondents such 

• casual 	employees 	are 	not 	entitled 	to 	re-engagement 	or 
regul'arisation 	and 	they 	cannot 	get 	the 	benefit 	of 	the 
Scheme 	of 	1989 an 	this Scheme was retrospective and not ........... .............................. - 

The Scheme 	is applicable only to the casual 

. 1imployees 	who 	were 	engaged 	before 	the 	Scheme 	camo 	into 
effect. 	The 	respondents 	further 	State 	that 	the 	casual 
employees 	of 	the 	Tolecomniunjcntjon 	Department 	are 	not 
nimi lnriy 	p1nc''d 	an 	those 	of 	the 	I)opnrhiintil 	of 	Posts • 	The 
respondents 	also 	state 	that 	they 	have 	approached 	the 
Ikiti 'hLn 	niih; 	I 	IlIjh 	(it't 	njn I lint 	the 	ULdet 	of 	the 
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- 

rj 

j. 	Tribunal dated 13.0.1997 passed ir 	A.Non.302 and 229 of 
199. The Sppilcantn does nat. ilspute the Lct 

aqainnt the order of the Tribunal dntd 13.8.J997 
pnnec1 

in 0.A.No8.02 and 229 of 1 996 the respondents have filed 

writ applications before the llon'ble Gauhati }IIqh Court. 

tlowver, according to the applicants, no interim order has 

) 	 bee passed against the order of the Tribunal. 

6 	Wo hnve heard Mr fl • t .flhp 	Mi 	t .1, hat hat 	Mt I 
Huss 

I  ain and Mr B. Malokar, learned counsel appearing on 

beh1f of the appilcanin anti also Mr A. ueb ftoy, lea ted 
• 	

Sr. C.G.S.C. and Mr B.C. Pathak, learned Addi. C.C.S.c. 

appering on behalf of the respondents. The learr1ted 

cOu+Ol for the applicants dispute the claim of the 

that the Scheme was rvi.rosportivo and tint 

PLuripecllv0 and they also submit Ihat it was upto I989 and 
then extended upto 1993 and therenfr by 

circulate 	According to tile learned counsel 	for tho 

the Schema 15 also nppltrntJe In the prenent: 
I I 

applicants. The learned counsel for the 
applicants furthcr 

submit that they have documents to show in 1hat 

connct: I on • This .1 cnn. ned utitlinici Lou the app1ican1 	n.1 1110  

stihm t 	I hi 	I ha 	Ft ininpulñ,tI 	liiiiiI 	pint 	tiy cut. of' f. date 
for 1111 1). 1 01110110tt-luri of the Schienne , inasmuch as the Apx 

Court hs not given any such cut off date and had Isnud 
(liLft(iLIOI1 	tot.' 	coIILLLHIetIL 	01. 	temporary 	status 	and 

subsequent regularjsation to those casual workers Who have 
completed 240 day8 of service in a year. 

7. 	On hearing the learnedI ('otinnriol for the p;trl. I en we 

feel that the app11cation5 reti 
re furih(.r exutil flat ion 

rega r i ding the fact: urn I posit: Inn • I)no to I: he pt uc I ty of 
mateja] it in not 1)osslbin for thin Tn liutnal to ('tifli( to in 



4 

:9: 

I dfjjte c
onclusion. We, therefore, feel that the matter 

	

/ . 	 should be re -oxaitliflod by the respondents themsoloa taking 

into consideration of the submissions of the learhed 

for the pplfcants 

In view of the above we diapos, of thos. 
8 PPllCationa with direction to the 

respondent8 tOeamjne 
the case of each 8 PPIICSnt. The RpplI(i mRy f1 

	

- 	--* 

repreaentatjons individually within a 
poriod Of one month 

from ithe date of receIpt of si 	ordQr and, 	t 8Ucti 

nr indl.vidually, iii, respondents 
shall acrutjnj?O and examine each cso in conSultation 

with the records and thereafter pass a reasoned order on 
monte of each 

within a period of six months 
thereafter The interim order p8ased in any of the cases 

shall remain in force till the disposal of the 
ropreseit8ti0 

9. No order as to costs. 

I a_I 

• 	 :Vrtilled to bc true Cep 
U1110 wRIGIN  

ThRan 
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To • 	 The Cbiei corn]. Zlanager, 
saam TCIeOOXU Oiro].O, 

____________ 	
k 

; 	
•'•••;Z 

to  %rough the 	1fli, Naaofl. 
U 	 ••j 	 ' 	

• y 
( Through the Erbpor Oheimel.). 

• 	 •: 

I I  

1: 	 tbiniiOfl of 	'epreotatiOn in teva'of 	'. 

JugeT!1eflt ana Order dated 31.8.99 in Q.A. 

• 	112/980 	 I  
I 	

I 

-- resueu 

1oat humbly 9i 	petfi.ly I begoSat 

that I have,thO lion 'ble Cimtral Adminietmtb 

I 
i 	

Guwahati Bench through the Original pploa 

of 1998  on the apprehentiOn that ciy ,  casual service 

like).y to be tervUncted. In this oonneOt4;t8 

ette that I have bea engaged aa oaauat wókeu 

the 8DB Thones Nagaon, however I have 

4 th th e ob of A.C. Operat&r txom 16thuyJ19 

simitat' tcis and conditions as.casaa- 3 1.  . vO  

after I am cont1nuOu&y working under ettb(dj'iU 

)g1naoT, aon witbO)tt any breolc tifl. i,8199U 

at the retovant tiie. I have been iYaid 

rate made to that of aSiniUar oastal worke, 

effect from 1.1.96 the L1nderu4fled hove bctatPaiO. 

- 	— — 	Ap,CV /. 

um jtJfl oraunt 01 1EJs UVIJ( 	j)VI W1JILVLA 

anotiofl of the higher suth3ritY. 

0 	
1fM1.I' 

:-.-- 

'I 

	

• 	• 

Oon 1t1. ...2/' 
• 	• 

C 

fI 

_L 
• 	• •,,• 	•..• 	C 

• 	•.t•, 	• 	In 
I 



7Lf 

oievor, in the Lonth ofSeptemberj , X1iave•. 
• 	

. 	 ( 	•/ 	c 	
( 	 . 

been forced to t,ork on Central basir3 as A.O. operator 

in tito 1nnttnoo of DJ (ootoion), iigaon. XtB 

• ro1eirnt to mention here that 9.t tjie y'elevent ttha: 

• 	 ae:iae pdin before the1ior'hle Pribuna3, 	 . ,.. 

I!oever, under the OompiU.ng ciroamstPV10e.8, 	•• 

finding no other alternative t have aoceptecl the job' 
......................... 

	

of A.O. operator on Central bzt basiB in the 	............ 

i1aaon 1!olephone Eohrnge and still workingau such. •., ' 

• 	 I have nonalreA valuable and lelht.ci r  

rnt Q 	ry ef3atci 	L1ari3tiOfl .undor..• , 
A.L( 	 I  - 	 ,,. 

caeual labourers grant of tai'U3 andJregul.r.tBat,Ofl : ' 

	

ii 	 . 	.................'. .: 

cohelne of the W 1969 ,  But till date no action hL: 

botn initJat,O MV 	ont of t1pora7 ot.etu  

,u1arieaticn of n) servicee It is 1urhor eted 
..............i: 'i••' 

that following a rcct oirular by the Tolco. 

wo 
.. 

Directorate all aasual Workers recruited and 

upto 1997 ill o1her xoion have alrea&y been rgularice 

but curprisinp l3T n oae han not been oonoior.Xor: 

trant of tO!flPOrrY Litatus an. ujall fov reularnatione,, : 

It is tita'tEd th 	ll doouraeits pining to 	a z.ou. 

service are ajiiable pith the $D, (ontiuotiofl) 

eleoom iU.aon! It Ia further requested £orimnedite 



.8 

imp1ementtion of judgement and order dated 31.8.99 

pe.sed 	in 	O.A. 	No. 	112/96. A copy of the ordcr and-- 

udgemnt 	mnUoned above is enjed6 heraw&th foi 

favour of your peruaal. . 
:. 

- 

(Sambhu Chakrabty ) 

Casual Worker 
.( A.C. 	Opèrtor)SDE, 

Nagaon. 

............... 

,... 	 ,;. ...........1/.. 
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'Co 
r 	 The Obif Gonom1 4mater, 	 I 

, 	 * 	 AsOaD Telcoom CLrole, 

C 	 ktlJ . 	{ 	41 
Thrtt6b the 	 Iron .  

( muç tho Pit'or CiinneL). 	, 

•:, 	 . 	 . 	i 	 . 	. 	 ':i4 
i 	I 

(tth$ 	Submtoicu of reproncnatton in tez of 	, 	', 

Judgomcit 
I 	 , 	I 

ind Order dtod 31.3.99 in 0 ' 

' 	

I 

: 	1to • 1 1 2/9 . 	 . 
I 	

; 

)'rompcoteA fli', 	 c 	 i; F11 

4ot hLzbi3 %nd recj'AiUy i: beg to ntat  

,that 3 had tho Ilcn 'blo Cntro] AtminiottuUve ir1buna1, 	, 
P. 	 /\ 	 I J . t 

	

,, 	
Gu1rnti flemi thrug the Oinai pp1iotia 	112 

	

f/f 	O 199D on ti:L3 IdohC.ntion th&t , onnat oioe: 	; 

	

%p 	U111y to be tc,inttdo In thic connccticn it4a , 

/tated that X have bezi 09866d ce oarua 

	

I / 	;' bhø J)J Phiet3 Ntun, iowcv' X hvo be 	itiuted 

SI 	
with the 3cb of A.C. 0er3tr from 1(''T 	199on 

r 	/ 	i eiin.r tems and conaitior*s no oaia].v9r3tor.  
S 	 I 	I5 	'I 

/ 	 eftOt I am continuously vorking . under ttabi( divioonet 

i, Thgineor, Vaon witho 	xy brk tL]J. 1.6a199cin4 
f 

ab the 1evant tivo. I JAve bcn iaid fls5y vv 
I 	 S 

rate taO.e to that oi 	iliax' e€a1 aorkoro, but4tb 	. 

Cet froci IoIcP6 the u deriried have boi  
/ 

I= flum amount Q REis 	par. tonth with tb proper 

ii of the h iAher authrite 	 I 

ConU.. 0002/" 
I 

I 	
- 	7 I 	, 

—'wr'- 



1 	mith o 	oj eiber 193 .2Iiave 

been .forc1, to 	cn. CtvJ. baoia as AC, o,o,tor 

in the inn tan c o 0 SDR (0 wtv0t1n), taion, I 

1(.VL1 to tcii 	herd that eP tho rclvvent tIo ny 

PF-'14,1J1C,  hffore tho 	 ribtm1e 

t!o%.cye 	uidtr the compollinr,  

iindJ.nt; .1( ,ther 	 I he 	ceptot the job 

of A.0vem, to i Crntr1 1ip bc33 in 'tho ca 

iemi 	ij' rn4 	L 	 *h . 0 

	

) htw 	ir3 vaivab 

 

and 1ciçat tight o. 

0 t .1 tl z 13 V1rnd .aiccM •anthr 
r : 

Ll 1boLmri 1flk)t O 	 !arj.(fl 

12cme of tio Wf 9S9, Tktt t11 

bn Int -  to( f'o' ivit of 1,erf4porarr tttr cir1 ro 

(tL1ari'ttofl oI my eservinoo It ir 1tU'L2' tct( 

that Zo1'os1; r. aotnt oiu1r'by tho 

all camm.1 worlmrr icri.tcd 

upto 1997 In ot1or reglon Iivrt alrondy bevn 	ju1tv1oed 

but trIn-1y ny oo bu not been oernd(te1 tori 

g rI.-Ont of tcrort 	an v'11 for 	kriotici. 

io 	tt all cntj otaininc ta nfo ctnuat 

	

n(.rVr{: are 	r;fl 1j1e 1th t 	U)Y,  

j 



tmp1Grnntj 	or judgment ond ord9r dated 318999 

ptsod in D.A. fIr,. 112/08, A cap y of the ordog 'nd 

judçrnt!,r,t mintond above i 	maiosd hereijith tar 

fvt,r or your p tunii1 



To 
The ChieF General Manages,, 
Aseam Telecom CL;cla, 

uahati. 

.c.- 
,-- 

ii Q 

1 

Th;OU9h the 1DM 5  Negion,, 

( Through the Proper Channel ). 

Subs- 	Submission of repesentatonjn terms of ,  

judgemant5nd order dated 3198.99 in O.A. 

No,  

Respected Sir, 	 . 

Most 
humbly and ropootfufly..1 beg to.ge, 

that I hevo epproached th9Hofl'bjo Central WmLnietrpt 

Tribunal, Guuahatj Bench through th8OriginalAppljoa' 
tion Na. 1120? 1998 on heappreh6ntior,that;mYcaa1 

service is likely to be terminated, In this connection 

it is Stated that I have been engaged as casual worker; 

under the SDE Phone. Nagon, however I have balfl sfltrUetod H 
with the job of A.C. Opoetor From 16th 3uly 11995 on 

simiar terms and CQdjtjn as ceua]. worker. \1har.. 

af'ter I am continuously working under 8Ub—IfljWisjo1 

Engineer, Nageon Without any break tiji 31.8.199\ and 

at the relevant time. Ihove boen paid mykwag 	W.  
rate made to that of eimi1ar casual workers, uwith\ 

nrrect from 1.1.96 the 'ndersignnd have been 	lum- - I 	sum amount of Rs. 1700/—p er month with the pror 

sanction of the higher authority, 	 , 

.fr 	. 
Con t.d.. .2/.. 

'1 



ID 

Ho,jev, In the monthf Saptumbor 1998 ihavo 

forced to uork an cantrat baLe as A.C. Opertor 

in the tntn0o of SO ( Cn3tkutjon), Ngacn, It is 

relovant to mention heXo that at thero1ont t1mg op 

case w8o pending barora the Hon'b10 Tribunal. 

However, under the compelling oircumetanc 

no bthor alternatLvo I ha',e 5Cptd the job 
of A.C. Oportor J on contract j ja u  is in thjaj 

NagaoflTaioPhQflQ Ocahango and still orking 	euch. 

I have acquired valufible and legol' right tor 

grant of temporary Status and tegulazjuatjcn under 

casual labourers grant of tamporar etutu and r&u 

latLeQtIon schemg of the 001 19 	• eut till date no 
action ha been iflitiatod for grant of 

status and r8gul8jj0 of my sorvj 	it' L. ?urth air 
stated that. ?Ol1Lg a recant cirou1r, 

 by 'thj'Tolocom 
/ Directorate all oceuO1.uorko 	cruit.j working 

upto 1997 in other raçjion haue 1irociy bh:rsJuj3rteUd 

but surprisingly my 
IC00611as not bn cona.,idaied 

grrnt of temporary OtQttj0 05 WQI1 for 

It is GtQted that ajj docuinnt per iningto mycaual 
at3rv iø Sro OvOileblo with the 4 SuE (construótj) 

Telecom, Nageor,. it is further reutd for Lmmcidto 
	H 

/ 



-.3- 

Lmplernentationofjudgement and order dated 31.8.99 

passed in O.A. No. 112/9e. A copy of the order and 

judgement mentioned above is enclosed, herewith for 

favour of your perusal. 

OUr8 faithfully, 

13 
i- 

( Prabjr Kr. Benerjee 
) 

Casual kabm Worker 
(A.c. Operator) SD, 
Nagaon. 
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•G 0 v L. of. 1 i 	 - 
of Ct)IflIH1U)j.1J 	 . • - 	 Of 101(('Ifl 	fJ,(P3 

6 	
w 

1lw De1j1j_j10001I 

No. 	
94/9JTbI1) 	Dtud, 9.2,2000 

To: 

The Chj0r Go,,ertj Zf'çr TilQccf1. Asam T1eccyrI. Circ1c, GUitU1ATX, 

SU.b 	
SanCtiOn of posts of Re9i1• liazdoorti for 
regu1jsjj0 of Temp. Staj:u Ca3u.1 Ilazc]oora ai OD 31.3,97 and aint of Temp, Stati. 	to Caiui Ltthourer., 	on 1,Q,ç 	e of Assarn Cic1e, 	 c  

Sir, 

I am djroctccl to Invite Ycr -.ttentjoy1 to thin •offj. 	letter No. 2G9._l/9_sr:L.11 	•b (YV e Uubj 	 12,2. '39 on the ec;t nd to 	th: 	the 	tt 	teen eon1i(1rI(1 b4f tha CO1I! 	t'• 	oLty !ncJ dccjdcd to 1 deleg 	the OO.LJ 	CH(, Awn to c?io potj of Jegular Hizdoor 1c, regularising 13 • Statue liazdoor Who have cc 1te 10 years of servict • 	ac on 31.3.97 nnd to ci Int . r!)'3tt.. to 672 CziujJ. 'd1 	corj 	or 	Fl uia4:,i In FJv letter dt. 1.2. 2.99 reirtj 	W:gIJ 
4 	 A ( 

Thi. iiud d Ui th r c) a .C Ur r­ . 4 ' ! l i ce,. of Ibtorndl • • Ftncnc.1  •Dptt. of Tq lOCQiq, 1'J.c1 	tJtjr U0.. No. 	
tft,. 

I 

-. . 	
fithf11y, 

(l1rn '1.A3 LIUc31l) 
Djr(cI;or GJ&)oLl(jiU) 



	

,— 	 71•4 
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••/ 	

~&Casival Laboureis 	. 	
is a change 1  Heads of Circles • 

4, 	
1 

0 	 • 	 , 	

should refer the cases toTCHQ 
. I 

Régularisatjon &TSt1 	. 	 .. explaining the reasons th eiek4. 
. 	 . 	 DOT N9. 269-4193-STN-11 DL 12.2.99 	• • • 	 Recruitment of cauaI Ia- 	• 

.. : • 	 laii direc(edto refer to ths ot 	bourers (Grant of Temporary hourers 	was 'completely . . 	(Ice l.et(er No. 269-10/89-STN 	Status and flcgu!arisation) banned w.e.f. 22.6.88 and insifuc-. 
! • • 

dated 7.11.89 wherein the scheme Si/uF?le 1989, who have corn -  tions were issued time and agaIn 
:. 	 called "Casual Labourers: (Grant pleted 10 years ofscrvice as on for identifying the ofuicers/offi- 

. 	 o,f Temporary Status and Regu- 31.3.97 to the extent (il tim nuth- dais responsible for engaging . 	larisatiori ) ScheiSe 1989" was 	bers indicated In Annexure 'A' , casuffi labourers in spite of the 
:• • • '• 

communicated. 	. 	 wllichhasbeencompiledbasedon ban orders. The non-compliance 
: 

Pro- 05 offIcials 	tlio Inloitnation tecelvod from the 	of the instructiorìs issued by this 
I 	• 	 , •As per the said scheme, casual 	Ciicies/Utiils. 'Itie posts iro to be 	office in true letter and splrltIedto 

j'... ' 	 labourers who were engaged be- 	created wilhin the pscribe'1 cell- 	the t)opartmerit having to bear a • 	
lore 30.3,85 nod had coinplotwj 10 	mci us on 31.3.01 'tho oil rer con• 	I ruqu avoldublo financial burden. 
years of servico, wore tnath oligi- 	ditiot IS slipi llated in lie loller dated 	•llrls is a serious lapso. It is ob- 
blo for rejuIarisation. Based on 	17.3.92 ieiii;ilri unchanged. ./' 	served that circles are hesitat- 
the abdvo, instructions were issued 	Approval of Felecom Cornirrission 	iriq to identify and fix responsi- 
vide this office letter No, 51I921i:_ 	is also corrVcycJ for delegation of 	bilily on the' errant Officers/of- 
II dated 17.3.92, 6.7.93, 20.5.94, 	powers to grant temporary status 	ficafs. Therefore, lleads of Cir- • 	8.5.95 and 30.9.96. 	 to casual labourers to the extent 	cles/tJni(s are once again re- 

Post 85 officials of number indicated against the 	quested to initiate necessary ac- 
respective circles ini Annexure 	lion aqainsi tirO officers/oflicials Even though there is a complete  

ban 	
IB* which also has been compiled cncorned and Intimate the actipn on recruitment of casual labour- 	based upon the information furnished 	taken against them to this office by ers, it has come to light 7hat many 	by Uie CircIeUnits coierned. 	29.2.99 as directed by the Chair- circles, defying the ban orders, 	

As the rrtrrrrbers indicated in the 	man . 1 elocorn. Coiiinnission, had recruited casual labourers 	
Aiixur es A and 13 are fur irislied 	1Iris Issues with the concurrence even after the ban orders. Since 	by the CirIes/Unjts concerned, 	of Internal Finance vide (heir D.No. 

these casual labourers have there should not be any varia- 47/FA-1/98 dated 13.1.99. 	* • 	
completed 10 years of service, 	(ion in the figures. in case there 	'in 1--o1jiuwyssu0 of Thfo bour • 	Employees Unions are pressing 
for the recjularisation of the to- 	 io,i-recw'rent contingent expenditure 
maining casual labourers who 	, 	

* eiihanco,neitt of towers 	• , . - 
were recruited after 30.3.85 and vor fo. 6 - 10198 - ED Dt. 12.2.99 completed 10 years of service, oll 	

seine ciii or cut ci rc U in- 	for nvi e lImo 60 days In a year. U1eanaIogyofearIierdecisiorf 	stances, as detailed below, execu- 	• To meet the requirements men- prome Cour on the subject. 	tive authorities may hire labour 	honed in para I atxve, tlio financial 

	

Under these circumstances, the under contingency expenditure 	Powers of the following executive 
matter has once again been exam- 	as jirovkled ii flk 3:1 of P& F Il 113 	authoitlies to IncUr non-recurring • 	. 

• med and It has been decided by 	VOL"I rend wiih item 23 at Appendix 	contili(Jei%t expenditure under the 
the Telecom: Commission as a 13-A of P&I FHO Vol 	 Schedule of Financial Powers, are 

	

I: 	 - 
one time measure, on sp ec i a l 	1) liicaseoi natural disastets like 	amended as below:1 

• • consideration, to further del- 	ear lIuiti;ikes, IuricI;Iides. etc. 	Financial l'owers: 

• • 	 egate powers to all the ileads 	2) In case of weather vagaries 	Pam 500. 	Coniinqenn Expondfture 

• 	of Circles/Metro Districts, CIuif 	1ik 	(:Ione, floods, suinwf all, etc 	 5,2.0. 	Non-necrirring 

General Managers, MTNL, New 	3) ri cmo of exlujeuuclos Iiivolv- 	'hl)M/iliI(CiUtr. 	ls. 5O,000/.In each 
case, s.ibjecl to fls. I lkhi per annum Delhi and lVlunibni andi leads of 	big sInorallic imbue of work. 	

1 i)l/DE 	Os. 15,000/- In each case, lii all ol IIm 	nIX)V0 cases, 110 Ii idi- • 	Administrative Units to create 	 subjocr to'Ii, 50,000/- per annum viduril labourer can ho engaged 	SDO3 Ps, io,000i- In each case, sub- posts of Regular Mazdors for 
for more than 15 days ata tin, or lnctOXrY-per annum regularising the "Cis'uial La- 

• 	TELECOM 	 - 	 20 	
• 	 MARC!!, 1999 



IOTARalos 	 . 
Csuül Labour 

Provisional disogr uoment on 1 ) flYltlCfl( 
, 
VOl oi er will !o 	 In Telecom Inibilsh6d based on notional pay is reached provided - 

thdsagreernent can be signed in the De- , 

partmental CuncjJ... rc.iubrkcd, 
Aitto - 

Temporary Status 
:1 	. 

S 

'iWorkIng hours A&N 	. . 
.0 
•0i 

.. 	0 
0 

"Award(reduction by 3 hours) disagree- AP 329 NA 

mentInñowlinkedwitISupremeCOufthear 
AS 

JL 
77 
48 

NA 
347 

Anomaly.  Committee 
.Meeting wiH:be held in the middle of 

.CID 97 .450 

Marcft 
DNW 0 	.. 1 . 	. ETP 0: 318 

Reforms Committee 0. 229 

• Hth 	backrürdóf the ensuing compe-  
OW 
lIP 

151 177 

• 	• 
titioi 1  1Thr9 ms Committee will be revived 

.. 790 
25 . '. 	 . 	. 

• .IMThL. J&K 
RIL 

4 27 ,•.. 

:. 
, 	. 	. 	 . 	. 	

. a.;'; J he.issues arising horn ending deemed KII( 102 108 

deputation of DOT staff will be discussed MN 230 NA 
withAdvisor(HRD) 21 NA 

Still under: consicleratioti 
MLftLL 
MTNLF3Y 

39 15 
11 23 

lflCÔfltvd oxainjiia(ion for sonjor Ac- 
1ICES 	. 
NE 

.0 	. 0 

countants uc 
24 	. 
31 

. 	350 

Incentive lest for 10% JAO posts to I 
249 

. Senior Acct(s,'': 	......... 

.*Grade$Vforpp TA etc -Those who do 
OR 5 16 

not get promoted to JTO cadre 
P13 
QA 

27 12 

ic 
CasualLabour 

RAJ 
0 

48 
0 

56 

Temporary status Orders have been 
WA1r 

STP 
0' 
0 

105 
6 

1SUOd ip rpspect of casual labour In ser STfl 5 29 
Ice UPO 	• . 

.Regujarisatiori of those tecruited upto 
IN 
ScA 

37 160 
gI 

1987 106 . 200 

1 rt time Workers 
UPW 15 NA 

• 	,. . : 	.. 50 . 	.• 	
.• under Issues. • WTP 18g 119 

!Ayahs inCrches . proposaltoTreatefl 
WTR 	 72! 28 

as casual labourers 15 being considered 
TOTAL 	_O81: 

'TSMa oUqil It 
4046 

for ,  rogulorleatlon na on 31.3.97 r.Notb'thehe rumbr in inadquato. . (Enod bocn 1.4 8e and 31.3.67) 
Branches should send detail Coounl lab urers to be given Temporary Ste 

tu 

Tale Labour .. 20 . Febwary, 1999. 

• 	: ' 

S. 

7. 

7) 

I 
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' 	 (.)V [OF INDIA 

()I"l"iCF 01" '11 I1. 'UI .1 .'0M 1)1ST RIC.'l MANAGER 
i' ASSAM 

( 	 R. 

SubO.A N.416 ) in (he court ul' CA'I' Guvahati tiled by 
SriSmihh :'i 1< inborN' and ni hers. 

In iiit'suanee Of 1 Ion'hk' .]' (Tiv'aha(i u,'der ni case No.446/99 the 
['0I lowi illy, ur(lei' 	liercl'v  

I IIL Li) 	lI..LliiLIt (I '1 	lIIiL)I11I C__li iki tIiil t\ 	lULL (lie very i)L.l1iI1I1iU, 

(I 6-7-I 993 ) was Ofl 1111 plied conlra:t hiSi S l)Ce. uSC 10 lir\\'0r1crS 
incItIdin2 Sri Sambhu Clml.:rabort\' ivid been reccivin a conlidated amount of Rs 
60001'- Rs Sixiliousand univ Iwupsuni per month as iheir wacs which was 
incicased lo Rs 6600- ( Rs. SiIIiound skhuiidrcd) univ we.! 01-01-96 
eoiisid'i'iti rise in ptice ot essent ta I 'IIi modi tics. In tact I lie am(unt of wages 
paid to Sri Sainbhu Chaki'aboitv va not at all on (Icpartmcnlal rate. 

Sri Sainbhu Chakt'aboutv has drawn a conhpansioli of his wage with 
those of S/Sri Shcrsah All 2) Upen Ham h. 3) Nit ul Neon. 4) Mrs Anima Sarma, 
5 I.i pal Sai'nia and 6) lvi an u Mall ieI 

The persons cited a hove a l N 	I .2. () \ ei'e en .agcd on departmental 
work niaink' kr di'ivi,i dcpartmiieni:!l 'eludes and were p;iid n deparinuenfal rules 
fur certain pet'R)ds to,' Much at', eai' \\ ate  were paid. Jt\ReLxal'ds the above persons 
are no Ioiicr \vorkJilg on departmental rates. 

'l'he perspns they have cited under Si H0..u..l and 5 are the cases 
pertaininu, to coinpassiotiate  Vround. I 'euidiiu appoiiutineitl'appi'ovul ti'onu the 
CGM]/Guwahati Ihy were engaged on (Iepartniental raics tot' certain pemiod for 
which ai'rear vae.s yc,'e paid. Si 	and 5 stihsct1tien Iv absorbed on 
conipassionale ground in the dcpartiiient and SI NoA is LmndcroinQ training for 

PPOi ilimeli I oil COfll passionate gi'oui iid, 
From the above Iiet. it c;m ii he seen that the case ut Sri Sam bini 

Chal;raboi'tv does not have au i'cleva,ice vithi the pei'suils at SI No. 1 to 6 and 
hence his claim to pay the arrears at 111c revised i'a(c we. I' (11 -01 -1 996 is not at all 
acceptable. 

)(.)thc i'l)Iv] 1'11(ut. 

)Sri Safnl'htl Uhaki'uhors'' Ntioii 

2i'l'lie (._('iivll(u\\'ahuaui tot kind iuilot'matioii. 

),I'.. (I IRI )i 

the II)1 l'l:u:tun. 

11 	ly 



(i( )'vi  
I)) P\lflivli IH ('I IJJI U)MIv1HN(( All()N 

(j]'j.' ()j: [ffl". III junivi J)ISiIflCT MANAGER 
NA\c \ç 	IASSA.1 

Suh (J.A N ,l 10") , ) in the court olCAT Ouvahati tiled by 
I 	4ri Pr.ii'ir l<tIinir i3ciirje ,iid nthcis 

Iii pIFS'LIafltcotJh)iihk, (..Al(iit\\ah:ili nidcr in c1e No4161199 the 
1()1lo\\ifl  or(lCrs heichv et)iI1InIlec1. 

leenwiiemefflIi P ra hi i  Luinat I aiicrjec since the very 
beginning (I (-7l 993) wus on implied coniraci hwk hccausè ihur workers 
including Sri Prakir Kunmr t: 1ttjre had been rem-I'Ving a consolidated amount of 
R)00- (I 	S<thiiiid)iiii1. liIIiipiiiii per iii oh 	their waucs whkh was 
increased to Rs 6600'- ( R. Si\tl1 iand si:huiiiJ;ed) only w.c.i(.) 1-01 -96 
considering rise in price of essay Hi cinniodi1ics. In hct the amount of wages 
jaid to Sri Piabir LLIIUUF i3nciIee "as not at all oii depattiiicnlal jate. 

Sri Piabi r K mar I an' jec has drawn a corn pa lisioli oF his wage with 
those oFS/Sri Shcrsah Au 2) I 	Nath 3) Nittil 	4) Mrs /\nima Sarina. 

)I3IpLIl 	iinaoid l Matiii M:tilLl 
The peisotis ci lcd abi e I N1 No, 1.2.6 \vI:rc engaged on depart mental 

vork mainly lr drivilit.,  depa! I!1mf:I chHk ailci 	ce p;id nn departmental rates 
for certa n pcnod; ((IF vdiicll iri c: i \\,uie were paid Atterwards the above persons 
ate RO longtar \VOlh1112 oii dci iti:ntal rals. 

ihe CiOni they hh 	ited under Si N14 and 5 arc the cnses 
peituiiiiii 	tcIe(mI 	initermiii,d IeIidi1I. ppilitmcnt:Ippr(IvnI Ilotu the 

c:IM1';Gti vahffl they wci eii''d on departmental rale tw certain period for 
\\I11CI1  auc:ii \\fti (" 

 

Wf'tV paid 	4 	H 	mid . 	IIl'r:v1IIItI\ :ilnrhcd 	n 
Iin}I;ioImJIt( ti'itiiid 	ii the k11 IIkIi1 :iiiil 	d ii.i i: tiiideiuiiu 1r:iiiiiii 	lir 

appoimitment on coInpassioiiate 	el;id 
F'roni the nbo\C iaet. ii ;iti he seen (lie case oiii Piabir Kumar. 

III1CflCC does iio11liae aii icic:iiiee with the per;ciii at ( No. 1 In 6 and hence 
his claim to pay lc anears at tI 	ised ialc v,cH.)l () 1-1996 is not at all 

S1).}. (1111I .) 
(:() the ii)Ni I'JaQaoIi, 

.2 lhc 

 

JC N-11 F (oivahiah tIll Liiid iIifFIii:j 	ii. 
T -- 

.!  
U 0 the 110 111ac.ni. 



(';( AS C II" iI'1I)It 
I ) lThAk]kftNr ( ) 	I J:(( )MMN( A'lI N 

()I:1:Ic1: OF'!] IF ]]:lI:c()i i)I1'RJC'F kij\NjGJ.:R 
NA;1\ )J 
( ).':p').' (.)i• J)Il 

-'-- 

StIbO.A N.I•U 	) in he court I iA'i' G I1\vaIthj Ii lcd by  
ri 	ihn 	I::!T kufl(h! and 	thi'.. 

in p'.sunn 	of i Ionhft' ('Al (iiwah:itj i':r in case Nr,46.'99 the Iuliosvitg oi'der iS hcrct)v)fll in nn ica (e I 
The eiia 	niSi i Sih 'anknr Kiid 	ncc the VCFV t)eWnfljii (1 ('-71 93) was nn implied C utract Qdn li-olv 

rt 	ihii 	mkar Kttciit had Hm t'crc' 	a l,I! 	 ifl1OtInf Q1'RS Rs Sixil usand otik' IIltiiplIni per itintith as their 'vac2c; vhicii was tl '1(1 	(I I 	I 	66()ft'( Rs 	 Ti 	h) 	I 
?.!r Ill pl'ree(Ieenpjp "' 	dita 	In tt lii" flifln(iffl nfwlfles 

	

In Sri Shu SailLar ktiiidt1 v: 	nil nit de:tlt1'ni1 tale. 
';bt 	IJiF \(iJidtl umn'; h :i\"im a colnpnii, 	ai oh his wage \vit!t hls:' 'trj 	I'i':i 	/\hi 2 	Hrh 311Ji(nI Ncn' 	i.'lis/\un)() Sarma Iipw Satwa ;nti 	Mann 	JhiJ, 

'l'h' 	cited :ihn 	 ( 	HYl(f on 	cpi'IetJ !' i ' i% • ii1 	Ifp;iifrimciIih 	'l. 	n:i,d \CI' 	r 	der'll-fillel"alintc rc ecilain eci li which :il'l'ear 	ecie paid. J\i iv;ii'd the ah(we peisois n knter \mking on (Jepartliic;it:ih 
hlepersnJN 1hoy llovc',iI mr .rSI N..t ann 	inc the eases i.aiiit 	hi 	

nhpnillIlliclfl nJ)J)l'uvaI I7'(UB the C .( iM17( 	\nhitj I hey were cpig:id nii dn'parlincnhlI ;atc: Ir certain perid for vhicIi fl'çi r Wages 'VC paid SI N. . a ta I 5 
sub"WHY horI1c( I L(nnaICQInUnJ lii lhlc( 	p:ilIiiin( and SI 	i 	iii !ei'wan 	tl':liiliflQ Ii :iiIl(In'nt Oil C Inpassi 	late 	FfltIId, 

From the above bict, it can k,' 'u'r 	that I hc cn';' nf' Sri 5i)11 Soi1hm 

	

knndtt (hie lint have :inv vele\'aTi:e \jLh ilie einn 	:i! Si N, I to 6 and hence his To pa\' the arrears at time icvjscij 'lc 	I(H -OJ -h ()r)6 is tin( at all fl' CC t He. 

I)M hJaean:i, 

Copy to:- I )Si'i Sibti Sank 	1< nndu l'In 
2MIC C(M'f;( 1 v:ihati I rhitni iii 

&ur l1  

	

() 	I ic ii )vi l'J:llZ:I nil. 

'1 
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• 	IN THE CENIRAL ADMINISTRATIVE TRIBUNAL 

GJWA±-LATI BE NCH : GUWAHAT I. 

000 

hri Prabir Kr. Banerjee, 

••0 Applicant. 

vs 

Union of India and Others, 

000 Respondents. 

( ( Writtri statennts filed by the Respondents 

NO, 	.3 and 4 ). 

The wrItten statements of the afores aid 

respondents are as follows : 

1. 	That a copy of the 0/A No, .140/2000 

( hereinafter referred to 	. application 	) 

has been served on the respondents. The respondents 

have gone through the said application and understood 

the contents thereof, The interest of all the 

respondents have common and aim liar. cOmmon wri tth n 

statennts are filed by all of them. 

2, 	That with rega to(t'he a aternents made in 

pragrph 1. of the application, the snsring. 

Contd, a 
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respondents bei to state that the applicants are 

not covered by the definition of 11  casual  labourer 

and hence they cannot corns within the Zone of 

cons ide rat ion under the scnerne of 189 In view 

of the above facts and circuntances, they c anriot 

be considered for confirmation of temporary status 

or for regularisation under the said scheme and  

against for such vacancy created for the casual 

labourer. The respondents, therefore denied the 

correctness of the said statennts me in paragraph 

1 of the application. 

3 • 	That with regard to the state nrits made 

in paragraph 2 s  3, 4,1 and 4.2 of the application, 

the answering respondents have no conents to offer. 

4, 	That with regard to the statements made 

in paragraph 4.3 of the application, the respondents 

state that the applicants were engaged for operation 

of the ' Package Type A/C plants on a matually 

agreed monthly consolidated anounts of Ps. 6000/ 

only for four of them as per verbal terms and 

conditions of the contrac' 	$ aid verbal contract 

cie into force w,e.f.'16,7.193 and came to an end 

on 3174998 followed by a written contract with 

M/S Sudarsana Cooling firm after observing all 

departmental formalities • The applicants got the 

I .  

Coritd.. • .3, 
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lump sum amount of Rs, 6000/ ( not total ) which 

was enheiced to Rs 6600/.. On humanitarian gvound 

as per their reiest. zccordingly they approximately 

re cc ived • 170o/ per month at the maximum and they 

accepted the same withOut any cornplairrt in conparison 

to their monthly amount. The monthly rate of casual 

la,bourers approved by the Govt of, India at that time 

was Rs 2o25/ for 30 days and Rs. 2093/ for 31 dais 

wtereas the applicants got only Rs. 1700,.. out of the 

total consolidated contracted amount of Rs. 6000/6600 

per month. From the above facts, it now clear that 

the apicants were contract loourers ar1 was not 

Cas4Ti1ourers for such any inthnd or purpose *  So 

as the question of certificate referred to by the 

applicants, such cicelevelledtheeff_that 

they were engaged for operation of the Package Type 

A/C Plants, although the standard format of payment 

in ACG 17 was used for their payment. They were 

never paid for daily wage basis rather the payment 

ws mie on lump sum monthly contract basis out of 

the total monthly consolidated contract amount, 

Therefore, the applicants contention that they were 

engaged on daily wage basis is not correct and 

hereby denied 

5 1 	That with regard to the statements made 

in pragraph 4.4 of the application, the ansring 

Cocitd. • 
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respondents denied the correctness of those 

statements. Neither the applicant's wages were 

fid at the govt, prescribed rate nor on daily 

wages basis on the same terms and conditions appl1 

cable to other casual mazdoors at any period. Further 

it is also not correct that the applicants were 

forced to work on contract basis with w.e,t. 

pteüer, 1996 The engagement of the applicants 

as contract labourers for a job was ciscontinued 

w.e.t. July £998 last and the job was offerreci 

to private firm WS Sudarshana Cooling Firm after 

observing the departmental tormlities, Since then 

there is no existence of the applicants in the 

department. Hence as nentioned in the pare the 

respondents had reacted such illegal action which 

forced the applicants to work on contract basis 

because of tilling of case at the Hon'ble CT against 

the said contract engagement WCS  all verbal and they 

were informed the nature of duty and fi,d amount 

of monthly payment. 'eing on contract engagement 

the applicants accepted Rs, 1500/, Rs 1600/.. and 

Rs, 1700,4. etc, per month curiny tueir period of 

engacjemsnt without any objection rAiile dpart!nsntal 

approved casual labourers rate was RS Ø  67 SO 

( increased time to time with increase of Dearness 

Allowance ) amounting to Rs. 2025/ for 30 days  and 

. 2c93/. ±cr 31 days or more. 

COntLi. 
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6, 	That with regard to the statements made 

in paragraph 4.5 of the application, the answering 

respondents state that as per prevailing procedure 

fund recjuired either for maintenance head, Capital 

head or O/E head are re*ired by the Subr.Divisional 

Officers were sanctioned by the Telecom District 

Manager. The fid amount of fund Ra. 6600/'* per month 

regularly was sanctioned by the competent authority 

to meet up the expenditure for the operation of 

A/C Plant on contract basis as fid to applicants 

on verbal negotiation and paid to them through some 

vouchers, 

It is not a hidden fact that the work of 

Operational A/C equipment is of regular nature. By 

engaging the applicants on contract basis the whole 

system of the A/C operation was kept under the direct 

control of the Department. The interest of the 

Department was to see that its h/C packages runs 

satisfactorily round the clock. Offering of the 

operational cofltract to any private party/Firm means 

handling over the direct responsibilities of A/C 

operational system to the party/Firm under administrative 

control of the Department. The later was not effected 

and the same was only mentioned in the letter 

YO. E.24/5 dated 5,6,1998 0  This is the true meaning 

of the ]tter. It is re.-asserted here again that the 

applicants were never engaged on daily wages basis 

Contd.. .6 
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but their engagement was on contract basis. The 

applicants were engaged on a lump sum amount 

( for 4 personS.) which was much less than that of 

casual mazdoorerigaged on departmental rate, 

7, 	That with regard to the statements made 

in paragraph 46 of the application, the answering 

respondents state that these areall matter of 

records, 1iover, the respondents state that the 

order in 0/A No. 112/98 was passed in a series of 

case and under the said judgerrnt and order, the 

entire matter left for the jrtrnent/respOndents 

forproper verification/scrutiny to find Out the 

illegality of casual labourers and to regularise 

them and order confer temporary status on them, 

On scrutiny and verification, how3ver 1  it was 

found that the applicants, contract labourers not 

casual I oure rs and there fore the y could not Come 

within the sone of consideration. 

B. 	That with regard to the statements made 

in paragraph 4,7  4,8 and 4,9 of the application, 

it is hover stated that the scheme is meant for 

casual labourers only and the applicants being 
could 

contractual labourers and they &WI not come within 

the zone of consideration. 

Contd..7, 
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That with regard to the statemants made 

in paragraph 4.10 of the application, the answering 

respondents state that the revised payw.e,f. 1,106 

was denied as the applicants uera not working as 

casual labourers as per departmental rate nat for 

casual labourers. Rather they were working On 

contractual basis with a lump sum monthly amount. 

Hence, the s laim of the respondents arc hereby 

denied, 

106 	That with, regard to the statements made 

in paragraph 5.1 to 5.8 of the application s  bho 

respondents stated that the grounds shown by the 

applicants are no grounds in the eye of law and 

was mis-concept and mis..interpreted or terms of 

engagement. Hence, the grounds are not legally 

valid grounds and the applicants is liable to be 

dismissed being devoid of any nrit, 

That with regard to the statements made 

in paragraph 6 and 7 of the application, the 

answering respondents have no comments to ma]. 

That with regard to the statements made 

in paragraph 8,1 to 8 0 4 and 9 of the application, 

the answering resporents state that in view of 

Contd,, ,8, 
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the abova facts and circumstances and the pro'tision 

of law, the applicants are not entitle to any relief 

under the stheme of 1989 or under the decis ion/ 

contraction given by the Hn'bie Tribunal regarding 

the matter of casual labourers and there fore the 

application is liable to be dismissed with costs 

In the premises afores aid, 

it is therefnre prayed that 

Your Lordships would be 

pleased to hear the parties,, 

peruse the records and after 

hearing the parties and 

perusing the records, shall 

further be pleased to dismiss 

the application with cost 

and/or pass such order that 

Your Lordships may deem 

fit and proper. 

Verification.. .9, 
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V E R I F I C 1 T 1 0 N 
- - - - a - - a - a a - 

I, Sh rj 

presently workirig as -- 	 Tegcgr>- 

being competent and duly authorised to sign this 

verification, do hereby solemnly affirm and state 

the state nmts made paragraph ? 	( 2_- 
are true to my knowledge and belief #  those made 

in paragraph 	 being matter 

of records are true to my information derived 

therefrom and the rest are my huile submission 

before this Honb1e Tribunal, I have not suppresed/ 

corice aled any mate rials/iriformations from this 

Honble Tribunal, 

And I sign this verification on this H 'fr 

day of a brbci 2004! at Guwahati, 

I 



In the Central Ad 
At 

Central 

23APR 2  
runal: 

CuW3 

ahati Bench 

ORIGINAL APPLICATION No. 140/2000 
Raj Singh Thshi 

applicant 

Union of India & Ors. 

Respondents. 

The Respondent Nos 2,3 and 4 beg to file 

there written statement as follows: 

That the applicant had filed the above Original appli-

oagainst alleged non-payment of arrears from different 

regions where he had served earlier. 

That as per directions of the Hon'ble Central adminis-

trative Tribunal the answerin respondentsparticularly the 

Assistant commissioner, Kendriya Vidyalaya Sangathan, Maligaon 

Chariali, Guwahati ftegion had asked for instructions regarding 

payment of at2ars to the applicant Sri Raj Singh Tushir from 

the Head Office of Kendriya Vidyalaya Sangathan, Delhi Region 

vide his fax letter No. 20-19/91-KVS(GR) dtd. 16.3.2001. 

That the answering respondents beg to state that the 

Assistant Commissioner, Kendriya Vidyalaya Sangathan,Delhi 

Region vide /s office letter No. F 5361/98-KVS DR/2001 dated 

20.3.2001 has clarified the amount of aars paid to the 

applicant Sri Raj Singh Tushir from the different region where 

he had servedR earlier. 

That the answering respondents beg to state that the 

applicant Sri Raj Singh Tushir has already been paid the arrears 

from different regions as per instruction received from D.R. 

vide letter No.F-5361/98-KVS(DR)j2t dtd 20.3.2001 as under - 

contd. . . .2 
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Sl.No. 	Name of KV. 	Arrear 	Inthest Total Remarks 
Served and 	paid 	paid 	paid 	Ch No. Reriod. from. 	 .............. .................- 	 - - 

to 

KV No.1 Srinagar(J&K) 	 623936 
3.9.80 to 3.3.81 	Rs.625/- 	- 	I.625/- 11.9.2K 

KV Itanagar (AP 
04.03.81 to 20.3.91 	Rs.24,088/- 	63/- 	Rs.24151/- 	- 

KV Diphu (Assam) 
21.03.91 to 20.10.92 Rs. 14460/- 	7360/- 	Rs.11956/- 666808 

•23 .3.99 

667929' 
25.5.99 

KV BSF Chhawla(Delhi) 

21.10.92 to 4.4.94 	Rs.10077/- 	- 	Ps.10077 647643 
15.12.98 

KV Shalimar Bagh 

05.04.94 to 30.4.98 	.31350/- 	- 	P.31350 
647587 

16. 10. 98 

Copy of letter No. F-5361/98 
KVS (DR)/2001 dtd 20.03.2001 
is annexed herewith and marbed 
as Annexure 

5. 	That under the facts and circumstances it is respect- 

fully x±xa  mztxxxax it ix 	prayed that the Original appli- 

cation may be disposed of. 

contd ..... 3 
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E R I F I C A T I 0 N 

I, Shri D.K. Saini Sf0 3hri C.L. Saini, aged about 51 

years, presently working as the Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, Maligaon, Guwahati Region do 

hereby verify that the statements made in the above para-

graphs are true to my knowledge and belief based on records. 

And I am authorised to sign this verifications. 

Place : Guwahati 
	

/Z~ C4 t L44-,,A 

DEPO NENT 

Date: 18_4 200 
) 
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KENDRIYA VIDYALAVA SANGAThAN (DELHI REGION) 

To 	o f)o 	izu 

J N U ( AMI'US NLW MCHRAULI 1UAL) NLW LU liii JU67 

1P (TL): 6165045, 6189046,blOO85R FAX 6189U46 

	

(No.). 	IC 	3( D)/2)O1. 	 4i1L)otE .,.2,O..,03.20i.., 

To 

rrh 	'ki 
Kmidr iya 
H 1iga: 

\;; hIul p<..:  

taflt Cni 
Saath4, 

	

(7  

781 012. 

Ri 	rio. 361/98 (GA 	140/2000(T) ) 
Liled b 3h. RaJ Singt Tugtiir rgx.(Iinq 

sir, 

• 	I afo to drr- w y)ur irid :.t.ntiin to ycu rx 
tqjX NO. 2o-1/9t !s(G) datt.3. 16 	 o th&. 

subJect ncted 	and to 8tate, that Sh. 	j slngl-i 'rushir 
PG' ilLndi Of XV i.Lin3r 	'eihi and t.o 	te tht 

Sh. Tushku has 	'ii ptd tl'e foilowiny ati.junt cis int.itd 
pr.tnipQ1 iV 	 rijh, i1 i whert. : • TushiZ is 
1,re5..nLly ijorKiriq. 

A 1L 	TO - 	 - i 

n.. •in of ;.v cyd 	;%rr1 	Ixtterst 	Total fleruark 

Ho, and peiJ.d 	 p4uid 	 p,td 

F r orn 	to 
Ch.No. 

1. 	V wo.:rxngr(Jd) 
03.09.0 to 03,03.81 	Rs. 625/- - 	 s.625/ 623936 

/ 

2, 

3. 

5. 

1V XijaE (AP) 
04.03.61 to 0.03.91 

XV D1 p1l (A1si) 
21.03,91 to 20,10.92 

KV B1k Crihaw1i(LQ1h.t) 
21.10.92 to 04.04.94 

XV 8h1Jjar Baii 
05.04.94 to 30.04.98 

,24 ,03I3/ 	63/- 

R. 4040/- 7:35fl/ 

241i/- 

.l956/- 666808 

667929 
.5. 

10077/- 647643 
1T29a 

31350/- 647587 
• i1r9a 

Reçjardinçj pym'.nt oI interent, It is stiAted that 

sz. Adifl. oXficer, KVS 110 lctter No.  
dbtd 12.09.2000 indicatea that Sh. 'ru3hj,r :Ls not entjtlfjd to 

ontd. • 62 
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KENDRIYAVJDYALAYA SAvia 

NGATHAN (DELHI REGION) o 

J.N.U ,
CAMPUS NEW MEHR/\ULI ROAD, NEW DELHI.1 10067 

Jdt, 	i I PIll 	ñ (ii 1lI!H IA, 	Ill, 

- 

any lfltert ut, 1rt a Of py 	;iori4b 	kllgh Court oii Guhtj hs not g1ve arydirctio for pjinent of intert1 Copie8 of the letters is en4ofl(j 	 • 

Youra fdithf11y, 

/ 
0A , 

 
'ATT 

copy 

1,-.- 	Lornr 	aorer(Ad) 	KVi((() 	
- lniiornt.j0 	 fjr 

2, 
p1t:, 

PrIcipa 	cUry 
Ke; 

'dy1ra 
S  

lir;r 	Pjh, 	Delhi. 
4. OLjjct, LLje. I

'Jw flelhi. 

6L 

Q 	 S  

S., 
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4Jt'T 

IN 

IN THE CENTRAL ADMINISTRATII5-1R1BUNAL 	
f 

• 	 '• 

GUWAHATI BENCH ; GUWAHATI 

in the matterof: 

• 	 O.A. No. 140 of 2000 

Sri Prh K:mar Banerjee & Ors. 

Vs 

Unioh 	dia and others 

And 

ithe matter of: 

Rejoinder submitted by the applicant. 

That your applicant most humbly and respectfully begs to submit as 

follows: 

1. That your applicant categorically denies the statements made in the paragraphs 2,4 

and 5 of the written statement and begs to state that the documents/orders 

enclosed with the Original Application established beyond all doubts the fact that the 

applicants were engaged as casual workers on daily wages basis since July 1993 

which is duly admitted by the respondents in paragraph 4 of the written statement. 

The certificates issued by the J.T.O. concerned which are annexed as I series to the 

Original Application further makes it clear that they were engaged as casual workers 

and payments were made in the form of ACG —17 since 1993 along with other casual 

workers. The payment of casual workers are normally made through ACG 17 form 

prescribed by the Department of Telecommunication.for payment of dailywages and' 

casual workers and the certificates also issued by' the J.T.O. concerned of 

Telephone Exchange, Nagaon and the same are also not denied by the 

Respondents in their written statement. As such the pleas of the Respondents that 

the applicants do not fall with the definition of casual labourers is totally baseless 

and the same is made in order to deny the legitimate claim of the applicants for grant 

of Temporary Status and Regularisation under the Scheme 1989 for Grant of 

OF 
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Temporary Status and Regularisation amended from time to time during the year 

1998 which further laid down that casual workers working up to March 1997 should 

also be given the benefit of grant of temporary status and regularisation but the 

respondents deliberately with a view of intention to deny the benefit of temporary 

status made an attempt to terminate the services of the applicants with effect from 

31.7.1998 as admitted by the respondents in paragraph 4 of the written statement. 

Further attempt of the respondents is that the applicants are not casual labour is also 

a misleading statement when the respondents themselves stated that present 

applicants have been engaged on daily wages basis since July 1993 and worked up 

to 31 . .7.1998. This very contention of the respondents established beyond all doubts 

that the applicants have rendered continuous service for a period of more than five 

years even on their own admission on daily wages basis. The definition of casual 

labourer is also laid down by the Government of India in Chapter 13 of Swamy's 

Complete Manual on Establishment and Administration for Central 

Government Offices 3d  Edition, wherein it has been stated as follows: 

"(v) a casual labourer : means a person not borne on the regular 

establishment of an office/establishment who has rendered a minimum of 

two years' continuous service as casual labourer in the 

office/establishment in which he is employed [persons who render at least 

240 days (206 days in the case of offices observing 5 days week) of 

service as causal labour including broken periods of service, during each 

of the two years referred to above, shall also be deemed as having 

rendered a minimum of two years' continuous service as casual 

labourer]". 

In view of the above definition of casual labourer given by the Government of 

India the applicants are fully covered under the aforesaid definition as such they have to 

be treated as casual labourers within the definition stated above. As such there is no 

scope on the part of the respondents to treat the applicants otherwise than casual 

labour. It is also not explained in their written statement in paragraph 4 as to why the 

service of the applicants was sought to be terminated with effect from 31.7.1998 and as 

to why they have been forced to work on contract basis under Surdarsana Cooling form 
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as stated in paragraph 4 when the nature of work against which they were engaged 

since 1993. Therefore there was no justification on the part of the respondents to force 

the applicants to work on contract basis under the shadow of Surdarsana Cooling form. 

In this connection it is also relevant to mention here that the applicants in a compelling 

circumstances finding no other alternative since the engagement is concerned with their 

bread and butter had been forced to agreed to work on contract basis under the 

umbrella of Sudarsana Cooling form as stated in paragraph 4 of the written statement 

and it is further stated that they are still working on contract basis after 31.7.1998 i.e. 

after rendering their services on daily wages basis after a period more than five years as 

per the own admission of the respondent themselves. In this connection it is also 

relevant to mention here that the letter bearing No. 269-4193-STN-11 (Pt) dated 9.2.2000 

issued by the Department of Telecom Service, Ministry of Communication New Delhi 

wherein it is categorically stated thai the sanctioned posts of regular Mazdoor for 

regularisation of Temporary Status Casual Mazdoors as on 31.3.1997 and grant of 

temporary status to casual labourer as on 1.81998 in the case of Assam Circle has 

been sanctioned vide office letter No. 269-4/93-ST-I1 dated 12.2.1999 (Annexure 6 to the 

Original Application). Therefore the case of the present applicants are squarely covered 

under the guidelines and sanction issued by the Department of. Telecom under their 

letter dated 9.2.2000 and it appears that the services of the applicants sought to be 

disengaged by the respondents with effect from 31.7.98 in order to deny the legitimate 

benefit of temporary status and rgularisation which is granted to the Mazdoor with 

effect from 1.8.1998. This fact establishes beyond all doubts that the respondents have 

acted with a mala fide intention to deny the legitimate claim of the applicant as such the 

contention of the respondents are totally denied and the entire action of the respondents 

are highly arbitrary, illegal and the same is unfair labour policy. 

2. That your applicants categorically deny the statements made in paragraphs 

67 1 8 1 910 and 11 of the written statement and further beg to state that the 

respondents in their written statement categorically admitted that the applicants have 

been engaged on daily wages basis in order to carry out the work of operational work 

of Air Conditioned equipments and the said work is of regular nature as stated in 

paragraph 6 of the written statement The relevant portion of para 6 is quoted below: 
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As such their disengagement as has been done as stated in paragraph 5 of the 

written statement also establishes beyond all doubts that the respondents acted illegally 

and arbitrarily in order to deny the benefit of temporary status and regularisation to the 

present applicants.. The statement of the respondents made in paragraph 7 of the 

written statement that the applicants were not eligible for grant of temporary status on 

the alleged ground that they have been engaged on contract basis is totally false, 

misleading. The statement in paragraph 9 of the written statement is contrary to the 

statement made in paragraph 5 of the written statement. It is further stated that even the 

Bharatiya Sanchar Nigam Limited of Government of India introduced which is now 

created also stated in paragraph 3 of their letter bearing No. BSNLI4/SBI2000 dated 

2.1.01 wherein it is categorically stated that the orders have been issued by Directorate 

of Telecommunication for regularising and casual labourer including part also casual 

labourers and further stated that left out case if any be settled by the BSNL in 

accordance that the order dated 29.9.2000: As such the case of the present applicants 

is also liable to be considered for grant of temporary status in the light of the order dated 

212OOpassed by the BSNL. 

• . 	. 	A-ocpof4he order-d ed-2e±20O0 .16 anncxcd hc-reeethe-same i 

In the facts and circumstances stated above the application deserves to be 

allowed with costs. 
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VERIFICATION 

I, Shr,  Prabir Kumar Banerjee, S/o Shri Ani! Kumar Banerjee, 

working as NC Operator casual tabour basis), New Telephone Exchange, Assarn, 

Nagaon, one of the applicants in the O.A. No 140 of 2000, do hereby verify that the 

statements made n paragraphs I to 2 in this rejoinder and are true to my knowledge 

and I have not suppressed any material fact. I have been duly authorised to sign this 

verification on behalf of the other applicants. 	 A 

And I sign this verification on this theth day of UAfi4, 2001. 
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